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HOUSE OF THE PEOPLE
Tuesday, 2nd December, 1952.

The House met at a Quarter to Eeven
of the Clock.

{Sur1 H. V. Parasxar in the Chair]

QUESTIONS AND ANSWERS
(See Part 1)

-50 am,
LEAVE OF ABSENCE

Mr. Chalrman: I have received a
letter from the hon. Member, Shri
Raj Chandra Sen. The letter reads
thus:

“I have the honour to inform
you that owing to ill health, it is
not possible for me to attend the
present session of Parliament. In
fact, I left my home on the 31st
October last to attend Parliament
beginning on the S5th November.
but on my way at Jaipur I got ill
suddenly, and under medical ad-
vice I had to return home. Here,
on further medical examination I
was ordered complete rest for some-
time as the diagnosis was nervons
breakdown.

“Under the circumstances, there
is no alternative for me but to re-
quest you that permission may
kindly be granted to me for leave
to be absent from the present Ses-
gflon of Parliament. It is hoped
that my request would be consider-
ed sympathetically and the decision
of yours would kind!ly be communi-
cated to me early, if possible by
telegram”.

Is it the pleasure of the House that
%ermission e granted to Sbri Raj

handra Sen for remaining absent from
all the meetings of the House during
this session,

Leave was granted.

372 PS.D.
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INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL

Mr. Chairman: The next item is
the further consideration of the follow-
ing Motion moved by Shri M. C. Shah
on the 25th November 1952:

“That the Bill further to amend
the Industrial Finance Corporation
ﬁct."lsw, be taken into considera-

on".

Dr. 8. P. Mookerjee (Calcutta Soutb-
East): I was speaking at that time, Sir.

On the last day the House was con-
sidering the need for Government giv-
ing us fuller information regardng the
working of the Industrial Finance Cor-
poration and. specially from many
sides of the House including from
various Members of the Congress Party,
a suggestion was made that the names
of the companies to whom assistance
had been given should be disclosed. As
you know, Sir, a few days later the
Priine Minister made a statement deal-
ing with this point. He mentioned in
his statement that the Finance Minis-
ter, who is now away from India, had
followed a certain policy in this behalf
and it was his desire tl.at the names
should not be disclosed to the public
or to the House. And the Prime Minis-
ter said that while he sympathised with
the viewpoint expressed by several
Members in the House on this matter,
it would not be desirable to make any
change in the present policy. He con-
cluded his statement by saying this:

“These questions having been
raised, we hope to take them up
and consider them when the
Finance Minister comes back. We
could consult representatives of
the House too at that time and
have their views and then inform
the House about this matter”.

Some of us feel that it might be
desirahle to postpone consideration of
this Bill until we have an opportunity
of knowing all the facts, and that was
suggested. in fact. by my friend, Mr.
Hiren Mukeriee. The Prime Minister’s
reply was not quite clear as regards



1137 Industrial Finance

-~ lDrVS P. Mookerjee}

" th®Swggestion, and I would like to re-
peat tnat unless there is any insuper-
aole dinicu.ty, we might postpone con-
sideration ol this Bill unti! we have all
the facts before the House so that we
can contrioulc more effectively to &
useful discussion of this very impor-
tant matter.

Shri H. N. Mukerjee (Calcutta North-
Ec.u: may L Sir, bo... Out one matter
wn.cy ig relevant to ihe point
bas been raised by my ..n, friend, Dr.
Mooker,ee? I find in K..e 197 of the
Rules ot Procedure and Conduct «f
Business in the House of the People
that the Public Accounts Committee of
the House is entrusted with certain
very specific functions. In Rule 197,
sub-section (2) it is said:

“It shall bhe also the duty of the
Public Accounts Committee to (b)
examine the statement of accounts
showin f the income and expendi-
fure of State Corporations. Trad-
ing and Manufacturing Schemes
and projects together with the
balance sheet of statements of

rofit and loss accounts which the
tnx;ez;ldent may dhavehrequiled to

= gepnned under the 'provisions
of the statutory. rules regulating
the financing of a particular cor-
poration, trading concern or project
and the report “of the Comptroller
and Auditor General thereon”.

Now, Sir, in view of this specific
provision in the Rules of Procedure
which is on the analo ofy of what hap-

ns in the House Commons, the

blic Accounts Comimnittee has access
to whatever is belng done by the Indus-
frial Finance Corporation. In that case,
I submit. there is no ienable reason
why Government should fight shy of
di certain particulars, on which
the Prime Minister the otlier day also
felt that there was some justification
for our demand that these particulars
should be divulged. I submit that in
view of this, it shall be the duty of
Government to let us see the parti-
culars we have asked for. In that case.
we can more expeditiously and
effectively with the discussion of the
measure before the House.

The Prime Miaister and Mintster of
Affateg  (Shri Jawabharisl
Nehra): I do not see, Sir, any con-
nection—and I say that with all res-
pect—between divulging or not divulg-
ing these particulars and the cdntinu-
ance of Bill at this stage. All 1
have fo say is that the Government is
not at all fighting shy of divulging any-
thing. I merely. stated that certain
undertaklngs have been giver by the
Finance Minister to these other m
concerued And Finance

2 DECEMBER 1952
.

Corporation (Amend- 1428
ment) Bl

stated that it is not right for us to upset
all the assurances given by Govern-

ment,—1 am not going into the merits
of the questions—eand certainly it is not
right when the Finance Minister, who

:as a party to that assurance, ia not
ere.

Now, we can examine the past and
consider what should be done, and what
is perhaps easier would be to examine
the future too as to what should e
dbne. This is not a very intricate mat-

4 100k upon jt more trom the point.
of view of having given an assurance
and that we should not break it with-
out proper steps, enquiry etc. and a
;efexl-lence to the people concerned; that
is all.

As for the postponement of this Bill,
I understand that would create con-
sidcrable difficuties if it is postpoped
because that wiil hold up certain mat-
ters, certain finalisatlins 2f certain
loans from the International Bank. So,
it would not be desirable to postpone
this Bill, Sir.

Dr. Lanka Subdsram (Visakhapat-
nam): In. the light of the state:nent
of the Prime Minister, may we know.
Sir, whether Government would recon-
sider their decision with regard to send-
ing the Bill to the Select Committee?
That is a place where we can sit to-
gether and consider these matters.

Sbri Jawaharisl Nebru: Sorry, Sir.
this is not & matter for the Select Com-
mittee to co_nSider.

Mr. Chairmaa: The idea is that the
Bill may be referred to a Select Com-
mittee.

Sbri Jawaharial Nebrn: The ques-
tion that is raised is not going to he
decided by the Select Committee.

Dr. S. . Mookerjee: I will just ex-
plain, Sir. The Prlme Minister can
then make up bis mind. I quite ap-
preciate the force bf the argument that
the delay beyond the current session
in passing this Bill may make it diff-
cult for India to receive the forelgn
loan about which certain commitments
have been made and I believe it has
almost reached the stage of final agree-
ment. But the reason why we were
suggesting that the matter should go.
to the Select Commitdee was not only
to consider the names of particular com-
panies to whom assistance has been
given—far from it—that ls only one
aspect. As the amending Bill Indicates,
a number of important changes have
been propocsed to made regarding
the functioning of the Corporation. We
have already made some useful
gestlons as regards the manner in wmcﬁ
the Act should be further amer:ded.
is not possible for the House to d18~
cuss these details unless the matter
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goes through the Select Committee and
we are given a full chance to preseut
our viewpoints there so that with the
coOmbined efforts of the Government as
also others, who may not see eye to eye
with Government on all matters. we
may be able to formulate a revised Bill.
That was the reason why we wanted
a reference to the Select Committee.

Of course, so far as this particular
point is concerned, namely, the delay
in our getting this loan, that also is an
important factor and we have to bear
that in mind. I am told that the loan
may come to nearly eight crores of
rupees. If we get this eight crores of
rupees by way of loan, this means that
the Corporation will be enabled more
eflectively to give assitance out of its
own resources to companies which are
already functioning in India and if
that is delayed by another three or four
months, it may create practical diffi-
culties. If tre Prime Mini agrees
that the matter should come bacz be-
fore the House at the earliest possible
opportunity. we may have a day al-
lotted for discussion of this point and
then, if there is agreement with regard
to the amendment of some of the pro-
visions of the Act in the light of sug-
gestions that we are going to make,
that procedure might also be followed
a. a later stage.

12 Noox

Shri Jawaharial Nehru: We did hope.
Sir, that this Bill might be enacted by
the end of November, from the point of
view of that loan. because there is a
Dossibility of things happening in re-
gard to the rate of interest and, in fact,
we have slightly over-shot the mark
and I do submit that at this stage to
%gstpone it or delay matters might not

to our advantage. And I do not
rea'ly see any necessity for it. [ think
this House considered to a fair extent.
on the last occasion, and I believe
some amendments were also accepted
and I am told—naturally I am not
seized of every detail—that special con-
sideration bas been given to these
amendments and such as can be accept-
ed have been or will be accepted.

Shri S. S. More (Sholapur): May I

know from the Prirpe Minister whether
any specific assurance has been given
by the Finance Minister that nothing
could be disc.osed even to the Members
of Parliament, which is supposed to be
the sovereign authority?

Dr. 8. P. Mookerjee: In the course
of this debate certsin important issues
have arisen. which not only affect the
working of this particular Corporation
but which also affect the working of
other statutory corporations. And it is
necessary, Sir. that these general ques-
tions should be carefully examined by
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the House, by the Speaker and aiso
by Government, s0 that we can lay
down uniform rules of provedure not
only for this particular Corporation but
also for other similar institutions.

So far as the reports which are now
availabie to us are concerned, in going
through them we are certainly impres-
sed by the lack of information which
characterises the portion dealing with
the classifications of loans and ad-
vances. If you look at page 4 of the
last report, you find, Sir, that all that
is mentioned there are types of indus-
tries and the loans sanctioned during
the year ending 30th June, 1952, the
amounts sanctioned up to year ending
30th: June, 1951.and the total thereof.
Nothing more. A further note bas been
circulated to the Members of the House
and there we find a little fullexr informa-
tion, namely, the total amount sanc-
tioned in respect of each of ttwese indus-
tries and also the amount which has
been paid up to date.

.Now if.] may draw the attention of
the House to this paper which bas been
circulated to us, an interesting pqint
arises out of that. I find, for instance,
in the case of an irportant industry
like Electrical Engineering. no details
are given. The only thing that is men-
tioned is ‘Electrical Engineering’ and:
the total amount sanctioned comes to
Rs. 1.1450,000. On the other hand,
the amount paid is only Rs. 44,25,000.
In other words, a sum of nearly
Rs. 70.00.000. though sanctioned for the
deveiopment of a very important sec-
tor of our industry, has not been taken
by the companies to whom they have
been granted. A similar observation
applies with regard to chemicals.
Rs. 186,00,000 have been sanctioned but
actually only Rs. 39.00,000 have been
availed of till 30th June, 1952.
In other words, the Corporation was
impressed by the need for developing
the chemical industries of the country.
It was prepared to advance money to
the tune of Rs. 186 lakhs, but only
Rs. 39,62 lakhs have been availed of
up till today. The sugsr industry, I
find. was sanctioned Rs. 115 lakhs but
the amount drawn up till now is only
Rs. 20 lakhs. No explanation is given
as to why such large sums of money
which have been sanctioned for the
development of these important indus-
tries have not been utilised by the in-
dustries concerned. The explanation
may be satisfactory or may not be satis-
factory. I do not know that. But for
us. Members of the House, who are be-
ing asked today to consider an amend-
ment of this important Act and also
to examine how it has been actuall
working during the last few years, tbia
sort of meagre information is hardly
satisfactory.
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Now, what is the type of information
that we would like to have? This is
apart from the disclosure of the names.
It may be somewhat controversial to
refer to that, although we feel that dis-
closure of names will not create any
such serious position. But apart from
that, we would Qrst of all ke to know
the regional distribution of such assis-
tance as has been given by the C ra-
tion. Secondly, we would like to know
how far these loans have been for new
investments and how far they have
been for replacements of industries that
already exist.

The Miaistry 0f Bevenue and Expen.
ditare (Shri Tyagi): On e Tof
t‘lile report. the regional distribution is

ven.

Dr. 8. P. Mookerjee: That does not
give any information at all. It say®
something about the total sum given,
but I want to have the information
industry-wise for each State.

The Miaister of Commerce and In-
dustry (Shri T. T. Kriabnamashari):
!P;age 7 cefers to the State-wise distri-

ution.

Dr. 8. P. Mookerjee: To continue my
speech, thirdly, we want to know the
purposas for which the loans have been
given. It ig all right that you say that
80 many lakhks of rupees have been for
such and such an industry, but we
would like to know the exact purpases.
Fourthly, we would like to know how
far the loans have been integrated with
the plan for the development of indus-
tries througb the private sector. This
is an important consideration, because
we must take an overali view of the
jndustrial development of the country
and the House must be in a position
to examine how far this assistance is
going to enable us to realise the aim
which we have in view. Fifthly. we
would like to know how far the loans
have been granted to companies which
are not in a position to raise loans from
the market. 1 shall presently place
before you the considerations which
have weighed with foreign countries in
the working of similar Acts and there
you will find that one consideration s
that this assistance is mainly meant
for those concerns which cannot easily
raise money through the ordinary chan-
nels. Next, we would like to know the
nature of the performance of the com-
panies to whom assistance has been
given. Next, we would like to know
something about the conditions attached
to the loans. Are the condi¥ons similar
in respect of all loans, or are there any
special conditions attached to some
loans in view of the special circum-
stances of particular cases? Of couree,
lastly comes the disclosure of the names
of the concerns to whom the assistance
nas been given.
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As I said a few minutes ago, certain
important points have arisen in
the course of this debate and
one of them is how far should
the Parliament have the right
to interfere with the working of suca
statutory bodies. This Corporation is

not really a govesnment concern. It is
not a State organisation for the
matter of that. It is more or

less an autonomous body, but
there are certain special relations bet-
ween the Government and this organi-
sation. ‘This same question has come
up before the House of Commons in
England too during the last few years.
and there also the British Parliament
has not been able to evolve a satisfac-
tory system for the purpose of exercis-
ing such minimum control over the
activities of such statutory corporations
as Parliament would otherwise consider
desirable. This point has been dealt
with in a special article which appeared
sometime ago in the Journal of the So-
ciety of Clerks of the Table ‘n Em-
pire Parliaments. This article deals
with Parliaments and the nationalised
industries, and British parliamentary
practice in that respect. Of course, it
is not strictly applicable to this Cor-
poration, because this Act does not deal
with a nationalised industry as such,
but the considerations which have
weighed with the House of Commons
in relation to the control which should
be exercised by Psrliament over such
statutory bodies can fruitfully be borne
in mind in our country also. because
the number of such statutory organisa-
tions is now increasing and we find un-
fortunately from the attitude of Gov-
ernment that there is a lack of readi-
ness on their part to place all the
materials and facts before the House.
In fact, if the materials are placed oe-
fore the House the House will not
necessarily take up a hostile attitude,
and it is quite possible that the different
parts of the House may be in a posi-
tion to make useful suggestions to en-
able Government to exercise its due
control in this matter. Now, in that
article reference is made to the different
procedures which have been laid down.
First of all, you can ask questions.
Secondly, a certain hour may be allot-
ted by the Speaker for deallng with
such matters if the Speaker considers
that opportunity should be given to the
nformation.
Then. there may be a motion for ad-
journment. Of course. adjournment
motlons are more or less theoretical in
our country. They are on paper, and
we have not been able to utllise them
fully. Perhaps that has not been found
necessary. Next, there may be a special
day allotted for a discussion of this im-
vortant Question. Then, as my hon.
friend, Mr. Hiren Muker%i just  now
read out from our own rules, the Public
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Accounts Committee and the Estimates
Committee are given special opportuni-
tles to discuas the affairs of such Cor-
porations and go into the details. S8uch
details cannot obviously be examined
on the floor of the House, So far as
our rules are concerned, I do not know
how far the rule which was read out
by my hon. friend is exactly applicable
to a corporation like this. If the rules
do not permit the Public Accounts Com-
mittee to consider the activities of a
corporation like this, then they may
have to be amended.

Shri B. Das (Jajpur-Keonjhar): The
Public Accounts Committee does ex-
amine these matters.

Dr. S. P. Mookerjee: 1 am very glad
that the Chairman of the Pubiic Ac-
counts is wide awake and he is able to
deal with this question at the ap-
propriate time through the Public
Accounts Committee. But even in Eng-
land, it has been tound that both the
Public Accounts Committee and the
Estimates Committee are not always in
a position to have such a thorough and
detai.ed examination of the working
of these statutory corporations as may
be considered desirabie or usetul. So,
now a suggestion has been made that
there may ve a speclal committee of the
House to deal with the activities ot such
statutory bodies. So far as the general
principles or policles are concerned, the
matters may come up before the House,
but so far as the detailed examination
goes. It may be left to a committee of
the House.

Now. 8ir, let us for a few moments
look at our own Act and see what
powers we have given to the Govern-
ment with regard to the working of the
Industrial Finance Corporation. First
of all, I would draw the attention of
the House to Section 6 of the parent
Act of 1948. It will not do for the hon.
Minister to say that it is an autonomous
body, and he is helpless. It is not an
autonomous body to that extent. There
is a special power given to Government
under Section 6 of the Act:

“The general superintendence
and direction of the affairs and
business of the Corporation shall
pe entrusted to a Board of Direc-
tors which. with the assistance of
an Executive Committee and a
Managing Director may exercise
a!l powers and do all acts and
things which may be exercised or
done by the Corporation,”

That is sub<clause (i). Then the
Board in the discharge of its functions—
it is laid down here—shall act on busi-
ness principles. due regard being had
by it “to the’interests of industry, com-
merce and the general public.”
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would draw the special attention of the
House to these wurds which were deli-
berately put in in the statute that we
had passed, because I shall have some-
thing to say with regard to the working
of the British Corporation and I would
impress upon the Government the need
to oe vigiiant about the working of such
Corporations. ‘this body 15 not like
an ordinary commercial organisation.
It has certain specific duties to perform
and the general directive is to be given
by Government. If you look at sub-
clause (iii) it says that in the discharge
of the said functions, “the Board shall
be guided by such instructions and
questions of policy as may be "iven to
it by the Central Government” and if
there is any dispute as to what is a
question of policy *“the decision of the
Central Government shall be final”.
Further, it the Board fails to carry out
the instructions on a question of policy,
then this statutory and autonomous
organisation can be superseded by the
Central Government by an executive
order and a nominated board can be
set up until a properly constituted
board is formed.

So, the entire framework of this in-
dicates that it is not just llke an
ordinary ‘bank giving loans to indivi-
dual companies. It is a special or-
ganisation set up by an Act of Parlis-
ment and the general lines of its policy
are to be formulated by Government
itself and Government has even the
final authority to supersede it, in case
its instructions are not obeyed. I was
rather amused to find an atmosphere
of helplessness which was created by
the Minister when he failed to give in-
formation, necessary and useful in-
formation. that we had asked for the
other day. He is not really sc help-
iess; he can ca!l for any information.

The: Deputy Minister of Finance
(8hri M. C. Shah): 1 said that Gov-
ernment can and Government does call
for information. I have never said that
Governm'ent is helpless.

Dr. S. P. Mookerjee: Then Govern-
ment does not realise its duties. It is
helpless not to realise what its duties
are.

If you refer to section 35. you will
find that it gives details - of returns
which are to be submitted. The state-
ments will be in the prescribed form
and the annual accounts, etc. will be
laid on the Table of the House. Here
there is a lacuna. I shall immediatelv
draw your attention to what has been
done in England and Canada. Though
section 35 prescribes that the financial
statements will be in' the prescrived
form. that is. form prescribed by Gov-
ernment. the report of the working of
the Corporation during the year will be
submitted by the Corporation Itself,
Technically, it may be said on behalf



1433 Industrial Finance

[Dr. S. P. Mookerjee]

of Government that the informat.»a
that we are asking for and some ot the
itams I have indicated just now,
naturally caanot be included in the re-
port, unless the corporation itself de-
cides to do so. If there is anv such
lacuna in the wording of the Act I
would suggest that the Act szhould be
modified and it should be clearly laid
down that the Corporation will furaish
any information as may be required
by Government and even the manner
in which the statemen! is to be pre-
sented before the House can be indicat-
ed by Government.

~In Canada there is a similar Act

which was passed in 1944. ‘There,

though it is a statudory corporation; the
manner in which the returns are to be
submitted has been so clearly indicated
in the Act itself that the responsibillty
of the Minister for Finance is properly
fixed. So far as the Canadian Bank is
concerned, its purpose is:

“to provide financial assistance
mainly to small and medium enter-
prises which are demonstrably
sound.- but which mieht not other-
wise be able to get credit on reason-
abie terms and conditions.”

8o far as making the activities of the
arganpisation known to the Public and
to the Legislature in Canada is cun-
cerned. there are specific provisions in
the Act itself. Section 29 of the Cana-
dian Act deals with ceturns. It deals,
in the first place, with monthly returos
to be submitted to the Minister in such
form as the Minister may prescribe.
Secondly, it refers to a statement c¢f
classification of and investigent
in such form as the Minister may direr:t.
Thirdly it prescribes .for an annual
stat@mnent of accounts to the Minister
and there also it lays down that the
annual report of the Bank will be as
the President of the Bank may decide
and also as the Minister for Finance
may decide. If the latter decides that
the statement should be ih a particular
manner, the bank must accept that.

Then comes reports to Parliament.
We here have also provided for repurts
to Parliament. Lastly. all thegse state-
ments and reports which the Govern-
ment may recelve from the Bank shall
be published in the next succeeding
issue of the Canada Gazette following
its receipt by the Minister of Finance.

Such a provision obviously cannot exijst..

with regard to ordinary commercisl
banks. It discloses how intimate the
relatlo% is between such speciallsed
adenciet set uo under a Statute and the
Government of the day. .

Shri Tyagk: It is more intimate here.

Dr. 8. P. Moakerjoe: Quite true. ¥
know how my friend Mr. Tvaygl wants
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intimacy with regard to all vital tmut-
ters. So I bcpe he will at least acuept
my suggestions and amend the provi-
sions of the Act and make this contact
even more iniimate and durable.

This question came up before the
House ¢f Commons in 1945 and I would
like Government to consider the man-
ner in which that House dealt with this
question and the procedure which
was laid down for dealing with the
activities of the Finance Cor-
poration there. In the first place,
I should point out that the Cor-
poration which has been estab!ished in
the U.K. has not been establizhed by
statute. It is a Corporation for grant-
ing assistance. more or less in the man-
ner in which we are doing—in fact a
little more, because they also give
equity loans. The point which I raised
in my speech the other day.—the need
for granting equdty loans. for provid-
Ing for risk capital by the Corpacation
was accepted from the very beginuing
of the establishment of the Corparation
in England and members belongling to
dlfferent parties emphasised the¢ need
for maintaining that structure. Now.
although in the United Kingdom. the
Corooration was not established by
Parliament, but was established under
the Company law, yet the Juestion
arose how far Parliament should bave
the rigcht to interfere with the worhking
of the Industrial Finance Corporation.
Now the reason why Parliament’s
authority was dragged in was that the
Bank of England which was a n:ational-
ired concern was responsible for giving
birth to the Industrial Flnanc> Cor-
poration in England. Since the Bunk
of England was a nationalised conrerm.
the question was raised that a hody
which was being created by thi: pri-
mary nationalised conceérn in the UK.
must also be subject to some sort of
contr»! by Parliament. although it w-as
not a direct creation of the British
Parliament,

This ouestion came up before the
House of Commons in January 1945.
The then Chancellor of Exchequer, Sir
John Anderson, was not prepared to
supply the information—not that he was
unwilling. but it was not clear to his
mind how far Parliament was entitled
to'a’l such information resarding the
working of the Finance Corgoration.
The Corporation had net then conie into
existence and a wish was exvressed by
members of the House of Commons be-
longing to all parties that the proce-
dure should he iaid down from th= very
beginning so that the House, the now
Corporstion as also the public and the
interd4lne aoplicants may know wrbere
exarflv they stond. The Speaker ru'ed
that the ouvestion should come up for
a spectal debate when the House of
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Comnarons would sit in commitiee. 1
dn not wish to read out the procecdings
in ibecir entirety, but they do give us
interc:ting materials as to now we
shouicl pe able to guide our own policy
with reygard to the working of our Cor-
poration which is by the way a direct
creation ot Parliament and in respect
of the work of which Government bhas
a very definite say. Now the discussivn
was started by Mr. Pethic-Lawrence.
as he then was, on behai of the op-
position and various view-points were
expressed. There was the extreme
view-point expressed that Governmeist
should have nothing to do wiik the
working of such institutions and very
atrongly it was urged that if such inter-
ference ook place, it might create »ll
sorts of practical difficulties. One mem-
ber, Sir H. Williams who was connect-
ed with some of the important banlzing
institutions in England, took up the
cudgels and be came out with very
strong words against possible iuter-
ference by the Treasury. He was refer-
ring to the indirect pressure put on
the subscribing companies, so as to
create this new Finance Corporaticn,
insurance companies and other ¢om-
panies—and how pressure was put
upon them by the Government for the
purpose of subscribing the capital of
the new Finance Corporation. These
were his words:

“It is a case of complete dicta-
torship by the Treasury, and the
banks and insurance companies
never daredsay a word. The big-
gest lot of political rabbits in this
country are the chairmen of the
big banks. . They dare not stand up
to the Treasury, and it is no good
the Chancellor of the Exchequer,
with his innocent face, pretending
otherwise.” (That is for the two
friends sitting there). “They (these
heads @f business) are always poli-
ticailly timid, and whenever they
go on deputations to a Minister
they fawn on him. We make Minis-
ters far too important. That is
why I am always trying to ‘de-
bunk’ them.” (He points to the
Ministers and - specially to the
Chancellor of the Exchequer and
says) “These pleasant-looking fel-
lows are sometimes the worst
bullies. If a man looks really
flerce, you take Drecautions. 'The
Chancellor is always so genial”
(this is for Mr. Tyagi in parti-
cular) *“*that he undermines us. be-
cause we dn not realise how brutal
he may be”

This was an extreme point of view
which was raised there. that in the
working of such Industrial Finance Cor-
porations the Government should have
no say in the matter. and they were
upnecessary.
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The other extreme demand was mide
by the Labour Party and its spokesnian
was iMr. Bevan himse:i... 'fne point
which was raised was this. It was said
by tne Prime ivinister here the other
day in his statement that ordinary cumn-
mercial banks do not disclose their
secrets, Mr. Tyagi also sasd it, my
friend Mr. Shah also said the sawe
thing. But it was repeatedly pointed
out and it was accepted that these in-
stitutions are not like ordinary com-
mercial banks. and although normal
commercial principles will not be ig-
nored it is not a question 6 a profit-
making motive. Its ground is some-
thing deeper. Here the State comes
forward directly or indirectly, and these
specia.ised institutions”-want -to lend a’
he!lping hand to deserving industries,
not in a ?asmodic or haphata?d man-
ner but definitely to strengthen the
national economy of the country and to
advance the industrial growth of the
country. That is how the public in-
terests came. What js our _position
here? In the report which’ we have
been reading it is pointed out that since
the creation of this Corporation we
have contributed about Rs. 27 Jakhs for
guaranteeing the minimum dividend of
2} per cent. So. Parliament has under-
taken responsibility. It is not as if the
institution is functioning in a vacuum.
We have very much to do with it and
we have to satisfy ourselves at every
stage that the institution is working
in a manner which is to the best in-
terests of the country. We have taken
shares to the tune of Rs. 1 crore. The
Reserve Bank, which means our own
nationalised concern has. taken Rs. 1
crore. So.we have been responsible for
contributing Rs. 2 crores to the capital
of this Corporation. Then we have de-
clared our readiness to under-write.
And I do not know for what amount at
a latar Adow Parlinment mav be asked
to foot a Bill The minimum interest
which we guaranteed has up till now
taken about Rs. 27 lakhs from us. But
with ail these foreign loans thkat are
coming and the shipplng activities and
so forth it is quite likely that the
liability of Government, and therefore
of Parliament. will increase in the
future. In India we have all these
special considerations. where Parlia-
ment has a very definite role to play
in the working of this institution. But
so far as the British pattern was con-
cerned. there was no Question of any
guarantee by the Government, except
of course the Bank of England which
was a nationalised concern. But there
the same question arose. the same de- -
mand was made which was made on
the floor of this Hause that this should
not remain a private institution but
that it should be nationalised.

T was in the Government at that time
when the question was first discussed
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and I remember that this point was
taken into consideration, that after
soine experience we should be able to
change the character of this institution
and turn it from a private Corporation
to a regular, full-fleaged State (ggrpora-
tion. e are entitied to agk Govern-
ment, now that important amendments
are being made in the structure of the
parent Act, when will the time come
when this important step wiil be taken
by the Goveroment? If the Govern-
ment agrees to refer the Bill to Seiect
Conunittee all these important ques-
tions can be discussed there sitting
round the table. I know there are some
points to be kept in view which it will
not be possible for us to discuss on the
floor of the House, and a!l of us in a
genuine spirit of co-operation were an-
xious that the Bill ghould have gone to
Sielect Committee for a fuller discus-
sion.

Coming back to the praceedings of
the House of Comnmons, one class of
critics went to the extreme limit. of no
interference by Government at all. and
in fact no need for.the Corporation
even. Mr. Bevin came forward. he was
the main spokesman of the other school,
and he said that Parliament must be
in a position to have its say with regard
to the working of this institution. Here
are a few s from Mr. Bevin's
speech which I may read. One Member
speaking for the Conservative Party had
aaid that so far as ?ub]ic interest was
concerned, the public point of view
would be borme in mind by this Cor-
poration, and 80 it was not necessary
that the matter should come up before
Parliament. And this is how Mr, Bevin
replied;

“My right hon. Friend the Cbhan-
+e:lor of the Excheguer may say.
in reply. that they will take into
account the public interest” (they
means the Corporation). “But siace
when has this House decided that
consideration of the public interest
shall be farmed out by the House of
Commons to some other body? It
is we who exist to consider the
public interest. It is the job of
banks to consider the commercial in-
terest, not to make decisions on
public grounds: because once the
banks are allowed to do that we
have abrogated the functions of
Parliament. The elected repre-
sentatives of the people should de-
termine what is and what 1s not in
the public interest. This is a typi-
cal conception of a totalitarian
State—that you empty out of the
@élected assembly the functioms it
normally possesses. and band those
gmcti,gns over to flnance corpora-

ons.
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Then he was interrupted by Sir
George Schuster. who incidentally oc-
cupied the Treasury Benches as Fin-
ance Minister here in that very place
where Mr. Tyagi or somebody eise is
sitting. He interrupted Mr. Bevin and
asked: “If, on public grounds. I sub-
scribe £50 to a charity, am [ abrogating
the functions of Parliament?” And
this was Mr. Bevin's rebly:

“That is a matter of private sen-
timent. Who 1& the arbitrator?
The arbitrator of what you should
do with your £50 is yourself. the
arbitrator of what you should do
with somebody else’s £50, must be
the House of Commons. What the
Corporations are deciding is not
what to do with their £50. but bhow
to use the public credit.”

It was put very tersely. And mind
you, it was a case whefe there was no
question of the House of Commons
sanctioning a guarantee for the func-
tioning of this Corporation. But even
then, in view of the fact that the Bank
of England was the promoter. and the
question of public interest was the fore-
most consideration and not functioning
of an ordinary commercial banking or-
ganisation. this attitude was taken up.
Of course the demand was made by
Mr. Bevin that it should be a complete-
ly State organisation. This is what he
says about the possibility of corruption
and favouritism:

“A very large number of con-
cerns will be coming to these Fin-
ance Corporations. and we want to
be satisfied (in the House of Com-
mons) that. when they make their
applications. their cases will be de-
cided, not merely upon commerctal
grounds—because the commercial
grounds will be uppermost where
a marginal concern is involved—
and we are anxious that the opera-
tions of these concerns should be
conducted in the light of dav. ***
Unless it is carefully guarded and
surrounded by all sorts of proscrip-
tions and directives. the door is
wide open for nepotism, corruption.
favours and all sorts of things like
that. Indeed, Members of Parlia-
ment are driven by their own Con-
stituencies, and by the chambers of
trade in their own areas, to try to
get special provision made for
their areas, so that we are, now,
really in a great difficulty.”

He summarizes the point of view of
th: Labour Party on this measure like
this.

Shri Tyagh: The tone of the Opposi-
tion is common eve ere!

Dr. 8. P. Mookerjoe: Yec. Your tone
was similar wben you were on this side,
but the tiger coat has changed!
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This is what he said:

“We, on this side of the Commit-
tee, having considered this matter.
have said that qualitative direc-
tion of capital should be entrusted

" to an investment board.”

Not from a party point of view. In fact
I was Rreauy interested to find that
the attempt of all Members, no matter
to which party they belonged, was to
find out the conditions tor the creation
of a Corporation which would really
function as a first-class body enjoyin,
the confidence of all concerned. As
snail presently place before you the
final rep.y of the Chancellor of the Ex-
chequer, Sir John Anderson, you will
appreciate how he immediately accept-
eu a compromise formuita which our
?%vemment is hesitating to adopt even
oday.

“Therefore, we on this side of
the Committee, having considered
this matter, have said that qualita-
+ive direction of capital should be
entrusted to an investment board,
whose decisions should be public,
whose directions should be known,
and the general policy of which
chould be laid down by this
House so that it might be reviewed
from time to time. So open, 50
sublic, and so objective and factual
~ould be the directions given to
the investment board, that any
possibility of undue influence would
be ruled out. In fact, as my hon,
friend says, things would be per-
fect. No one suggests that secular
institutions of this sort are ever
perfect, but what I do suggest is
that, if they are imperfect, if they
develop fauits, then the faults
should be discernible and traceable
so that correctives can immediately
be put into operation. But, if we
shift thls away from a public in-
stitution, where it can be scrutinis-
ed, and put it behind the closed
doors of banks, making it the func-
tion of an irresponsible organijsa-
tion, then we foster corruption in
the State long before the State is
able to recognise where the corrup-
tion starts and to what @extent it
spreads. We, therefore. suggest
that the State should create a fin-
ancial institution; not a bastard
institution which has neither coun-
ter-checks of private competition,
but an investment board over
which this House could have con-
tinuing control.”

The reply was given by'Sir John Ander-
son who was the Chancellor of the Ex-
chequer and he formulated the Govern-
ment attitude with regard to this mat-
ter. He said:

“I am in no way ashamed of the
part I have played in this matter.
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We are going to have a close in-
tegration of the activities of these
organisations—which are essential-
ly a product of private enterpriee—
with the activities of the Govern-
ment. From my point of view, it
witl, I am pertectly sure, be a great
advantage to have in existence
bodies operating on the considera-
ble scale which is here contemplat-
ed, with which not only I, but my
right hon. Friend the President of
the Board of Trade, will be in more
or less continuous fouch These
bodies will be assisted, not only
by regional organisations, but
there will be, in the case of the
larger body, an advisory committee
of a representative character avail-
able for consultation.”

Then, Sir, he lays down what has to
be done with regard to the Pariliament.

“Before this......... was decided
upon questions were raised as to
tne limits of the responsibility
which Ministers could fairly be ex-

to assume for the worki
of these Corporations. I woul
[Tke to give the Committee, in gen-
eral terms, my own idea of how the
thing should work. It seems to me
that ministers may fairly be he.d
accountable, and be called upon to
turnish information and answer
questions and, i need be, criti-
cisms, in the House, so far as the
operations of these institutions
atfect the general economic policy
of the country, so far as they may
bear upon specific items of policy,
such as the cheap money policy
the general investment policy, an
the problem of inflation, which may
in future be a very serious preoc-
cupation, not only of the Govern-
ment but of organisations such as
these. There is the very important
question of the Capital Issues Com-
mittee.”

As you know, Sir, both the Capital
Issues Committee and the Finance Cor-
poration were to approve of a parti-
cul?’r scheme; Sir John Anderson conti-
nued:

“these are all matters in regard
to which Ministers can be eld
responsible. On the other hand,
when it comes to the detailed work-
ing of these institutions. and bow
they set about examining particular
applications, what terms they
charge, and matters of that kind,
concerning the internal economy of
the organisations, while Ministers
may be asked to provide such in-
formation as they possess—and I
have no doubt they will be willing
to give it—they should not be held
answerable, because these matters
will be beyond their scope.”
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Ghri Tyagi: I hope you wili appre-
clate the jast point

Dr. 8. P. Monkarike: I do not know
who has to appreciate, I or Mr. Tyagl.

An Hoa. Member: Both.

Dr. S. P. Mooker$ee: What ia the
how does the Govermment in
UK. put the thing before the House?
Although the Corporation was not a
statutory body, the Minister will con-
sider himself responsible with regard
to0 the genera! policy of the institution.
There was no question of withholding
dnformation from the House there. That
is our charge against Government. We
are not saying that the Government
will be held responsible for all the de-
tailed activities of the Industrial Fin-
ance Corporation. N© one on this side
has made any suggestion like that. All
that we wanted was more information.
If the information were readily given,
ga'haps all these discussions wouid not
ave taken place. We have one Mem-
ber. Mr. Khandubhai Desai, who Is a
Member of the Board. I do not know
whether he is authorised to disclose the
$¢nfornation that we have asked for.
The entire detalls are with him,

Shri M. C. Skab: Except the names
we are to give all possible
snformation.

Dr. §. P. Moskerjee: Why not the
names?

Ghri M. C. S8hab; We never said we
are not prepared. Except the disclosure
of aames, we are prepared to give all
poacible information.

Dz. 8. P. Mookerfee: [ cannot under-
stand why names should not te given.
We shou!d know how the Corporation
has set about examining particular ap-

ications, As Sir John Anderson said,

information ki asked for and if it
4s before the Goverament, it will be
placed before the House but the House
cannot obviously hold the Government
vesponsible for the manner in which
such detailed worklng took place.

Now. Sir, as I said at the beginning,
we have to lay down our own proce-
dure with regard to the working of
such organisations. I fully realise that
it will not be desirable for the House
such as this which is so large to turn
f#tse!! into an executive bodv nor Is it
our intention. We would. like to satis-
{y ourselves that the main purpose is
being fulfilled. We are anxious that
the Corporation should work in such
& manver that there may be no cloud
or suspicion in anybody’s mind that
any favourtism has n shown or even
unintentionally any particular sector of
fndustry hss been left out. How is it
pous’ble for us to make suggestions un-
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less full information is placed before
the House? The Prime .iinister said
that in' the absence of tl)e Finance
Minister, no final decisions can be taken.
1 appreciate that point of view be-
cause the Finance Minister has taken
a certain definite stand on this issue.
When he comes back we should have
an opportunity of discussing the whole
matter not only with rcgard to the dis-
closure of names, because this is only
one small part of it, but also with re-
gard to other voints which I mentioned
a few minutes ago and also such other
information which is not available in
the reports which have been circulated.
We would like to know what Govern-
ment’s policy is with regard to equity
or risk capital. We would like to know
whether the conditions of the foreign
assistance which is coming are not
such as may make it difficult for the
Indian sectors of the industry to de-
velop properly. These are important
3uestions of principle which have to be
iscussed with an open mind. I hope
that even at this stage. it will be possi-
ble for Government to accept the refer-
ence to the Select Committee so that
we can consider the matter in the
course of the next few days and come
back before the House with our detazil-
ed recommendations. If that is not
possib’e, an assurance should be given
by Government that after the return of
the Finance Minister. one day or two
days would be allotted so that we can
discuss the Bill from all these points of
view which have teen placed before
the House. Specially a note should be
circulated containing all the informa-
tion that we have asked for, so that
the discussion can be real and helpful.
Later on. Government should be pre-
pared to make the necessary amend-
ments to the Industrial Finance Cor-
poration Act pursuant $0 the

which may be made by the House and
which may be found acceptable to the
Government.

Shri @Gsmaal (Jhajjar-Rewari): After
this sledge-hammer speech of Dr.
Mookerjee, I do not know where a
small fry like me stands. What im-
pressed me most in his speech was the
readiness with which he browsed reports
emanating from foreign countries and
gnored the reports of the Industrial

nance Corporation. I am sure. if he
had eone through the reports which are
avallable here regarding the working
of our own corporation with half the
zeal with which he went into the re-
ports of similar bodies in foreign coun-
tries, he would have been much better
instructed to participate in this debate.

As always happens. when a person
devotes too much attention to booXs and
begins to quote from books. he lands
himself in contradictions. One of the
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contradictions into which Dr. Mooker-
jee landed himseif was that while, on
the one hand, he was advocating Parlia-
mentary controi over the activities of
this Corporation. he said that the activi-
ties of the Bank. at least in the UK,
according to Mr. Bevan whom he
quoted, was to look after commercial
interests. Our Corporation, as he him-
self says, is a quasi Government cor-
poration. When applicaticas come to
the corporation. it has got te look into
the applications on their merit. The
Corporation cannot go into the order
of priority or the Government's over-
all p:anning policy while granting ap-
plications. I will give you an example.
Suppose there wure two applications
before the Corporation. One, on the
face of it and on all considerations, is
a better application, from the point of
view of security, from the point of view
of coming into production in the short-
est time. from the point of view of
placing the industry on its feet. The
other, is a better application from the
point of view of priority, and is of a
better nature from the developmental
point of view, but the capital structure
18 not good enough and secure. and the
management is not sound enough. 1
would ask Dr. Mookerjee, if he were
the Chairman of the Board. which ap-
plication he will sanction. I am sure,
as Chairman of the Corporation, he
wou'd be bound to sanction the applica-
tion which stands on a better footing
az regards security and as regards the
coming into operation of that parti-
cular industry. Therefore. this ques-
tion of overall planning overall priority
is a question for Government todecide.
After all. in the Act it is laid down that
Government wi'l advise the Corpora-
tion from time to time as to what gen-
eral policies it has to .adopt. If per
chance the Government has failed there,
I am not a whit behind Dr. Mookerjee
in blaming the Government. After ali.
it must be the policy of the Govern-
ment to see that the Corporation gives
loans according to a certain order of
priority. It was not the fault of the
Corporation if they failed to do so.
What evidence has Dr. Mookerjee to
show that the Corporation has failed
to sanction the applications of deserving
concerns? These complaints are always
bound to come from disgruntled con-
cerns. Whenever a concern does not
get a loan, he will always go to Dr.
Moaokerjee or to Mr. Guba......

Dr. 8. P. Mookerjee: No one has
come to me. The successful have gone
to Mr. Bansal.

Shr) Banss): No. Now that I have
been asked, I will tell you who came
to me. All these four vears. one eentle-
man came to me. He was from Benga!.
The only cualificatlon that he hac¢t for
getting a loan was that he was the son
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of a big political leader. I asked him,
political leaders do not make a very
good concern. but...

Sbri Gadgll (Poona Central): They
run the Government, the biggest con-
cern. What do you Ynean?

Shri Banaal: Not an industrial con-
cern. -

Pandit Algu Rai Shastri (Azamgark
Distt.—East cum Ballia Distt.—West):
Is it disclosing names?

Sbri Banzal: I am not disclosing
names. Naturally, that application was
rejected. I told him f: , I am not
in a position to help you, not even put
in a word with the person .concerned.

The oalv crime about which so much
fuss has been made is that the names
of the concerns have not been given. Is
it the fault of the Corporation? It has
been laid down in the Act that this in-
formation will not be supplied.

Dr. S. P. Mookerjee: In the Act?
Sbri Bansal: Yes.

Dr. S. P. Mookerjee: Which section?
Let me see.

Shri Bamsa): If you go through the
Act, you will find that that information
cannot be supplied.

Dr. S. P. Mooketjee: I have gone
through which section in the Act?

Shri Bansal' I refuse to be inter-
ry lu;id'd If you go through the Act, you
will find......

Dr. S. P, Mookerjee: We should re-
fuse to be favoured with mis-statements.
This is a deliberate mis-statement.

Shri Bansal: A certain secrecy is
enjoined on every banker not to give
the names of the clients. It is an ele-
mentary principle which Dr. Mookerjee
should know of. And this Is in the Ack.

Dr. S. . Mookerjse: That is different.

Shri Bansal: The only crime, accord-
ing to him., was that a list of names
was not supplied. Suppose a list of
names was supplied: are we here in
this Parliament to go Into every indi-
vidual case?” Has it not been ruled
agaln and agaln in this House that
individual cases are not to be consider-
ed by this House? Individual cases can
be considered and are always consider-
ed by the Public Accounts Committee,
or......

Shri B. S. Murthy (Eluru): Only in-
formation we wanted.

.Shri Bansal:. ..... or the Estimates
Committee. This House could not con-
sider individual names.

Dr. Mookerjee says that information
has not been supplied I u:n one of
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those who believe that these reports
are very scanty. They do not supply
as much information as they should.
But, you have got to read them. If
anyoody eeruses them, he will find that
quite a lot of infermation is contsined
therein and that would have been more
than enough for the purpose which this
House has at present, namely, passing
this amending Bill. I leave Dr. Mooker-
jee at that and go to certain other gen-
tlemen who criticised this Biil and the
working of the Corporation.

A ‘faux pas’ was committed by an
hon. Member on this side who said that
this Corporation has been spending at
the rate of 30 lakhs a year. I rubbed
my eyes:. 1 was so surprised. 1 there-
fore checked up the figures as to what
was the expense ratio. I studied the re-
ports, unlike Dr. Mookerjee who studies
foreign reports. I found that in 1948-
49, the expenditure on office and other
expenditure—] exclude interest Irom
this-—was 2.87 lakhs while the sanction-
ed loan was 3-42 crores. It gves an
expense ratio of 0.8 per cent. In 1949-
50. the expenses were 4-77 lakhs as
against the sanctioned loan of 3.77
crores, giving an expense ratio of 1-27
per cent. In 1950-51, the expenses were
5.03 lakhs as against the sanctioned
amount of 2-38 crores, giving an ex-
pense ratio of 2:1 oer cent. In 1951-52
the expenses were 570 lakhs and the
sanctioned amount was 445 crores.
giving an expense ratio of 1-28 per cent.
I have compared this with the expense
ratio of the UK Corporations with
;vhich Dr. Mookerjee is very much in
ove.

Dr. 8. P, : I am not in love
with that. You have got the latest re-
port: I could not get that.

Shri Bamsal: [ do not have the re-
port, which you asked for. If I do not
have the report, how can I give it to
you? I have some other sources which
I refused to give you...

Dr. 8. P. Mookerjee: My sources are
all open.

Sir]l Bansal: If the hon. Member was
on this side of the House. I would give
him all the information that he wanted.

The expense ratio there in respect of
the Industrial Corporation is 0:-52 per
cent. while the .expense ratio of the
Industrial and commercial Corporation
1s 0.8 per cent., which is about half the
expense ratio of our Corporation.

But, we should also remember that
the out-turn of the Corporations there
has been about three times that of the
Industrial Finance Corporation here.
The sanctioned amount by the Finance
Corporation for Industries during the
last seven years has been of the order
of £68-5 million, while that of the In-
dustrial & Commercial Finance Corpo-
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ration has been £23-7 million, If onr
sanctioned amout aiso increases, or if
our Corporation 1s also in a position to
undertaxe larger sanctions, and if it is
placed with a larger capital to be loaned
out, I am sure that the expense ratic
wiid come down, as it has been comilﬁ
down gradually excepting for the initi
year when there was an accumulation
of applications and the staff of the Cor-
poration was very smail, In 1950.51 it
increased slightly, but that was because
in that year the number of applications
went down, and it was no fault of the
Corporation. The number of applica-
tions was less and for that some g
reasons_have been adduced in the re-
ports. During that year. there were
uncertainties as to the future of import
of capital goods and there were certain
other factors which led to the reduction
of applications with the result that the
expense ratio went up alightly, but it
ras come down again in 1951/52 to 1-28.
Even this expense ratio, I will not
deny, 1s rather on the high side, and it
should be the endeavour of the Corpora-
tion and of Government to see that
gradually this is brought down to the
figure of about 0.6 or 0-5 as In the
United Kingdom.

Another point that was made which
has some bearing on the amending Bill
is that Government have been giving
large subventions year after year so
much s0 that up to date they have paid
about Rs. 27 lakhs by way of subven-
tion alone. I have again gone into these
figures, and I find that while in 1848/
49 the amount of subvention was
Rs. 10-9 lakhs, in 1949/50, it came down
to Rs, 8.68 lakhs. In 1950/51 it came
down further to Rs. 4-31 lakhs, and
in 1951/52. it is about Rs. 3
Lakhs—Rs. 29 lakhs, to be cor-
rectt. Now, this has been com-
ing down at the rate of about Rs. 2
lakhs a year. This is not at all a bad
showing, and it means that the Cor-
poration is working very satisfactorily,
so much so that the subvention ount
has been reduced from about Rs. 11
lakhs to Rs. 3 lakhs a year. This pro-
gress during a period of four years is
a thicrluz of which any one may well be
proud.

A point was made by Mr. Guha that
the Government has been losing money
on subvention. and that they have alsc
been losing money on the compulgory
dividend that must be paid to them. 1
have again looked into the report, and
I find that the cotnpulsory dividend has
always been paid to Government. This
subvention does not take Into account
that amount which has been paid to
them year after year, and upto now
Government have received Rs. 9 lakhs
by way of their share of cempulsory
dividend,

Shri ll C. Shah: Eighteen lakhs.
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Shri Ransa): This Corporation bas

ven to Government by taxation, i.e.,
ncome tax and corporation tax, Rs. 22-8
lakhs during these four years. If you
look into these figures, you find that
Government. by the activities of this
Corporation has made a net profit of
about Rs. 5 lakhs, in these four years.
Mr. Guba referred to this point while
referring to an amendment in the Bill
which says that the amount of dividend,
instead of being paid to Government
year after year, will be kept in a Special
Reserve Fund. Now. some Members

Mr. Chairmsan: [s the hon. Member
likely to take some more time?

Shri Bansa); Yes.

Mr. Chairman: Then, the House will
now adjourn,

The House then adjourned for Lunch
t'll Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock,

[MR. DEPUYY-SPEARER in the Chair}

Shri Bansal: I was on Clause 22 of
the Bill. before we dispersed for lunch.
As I said in the morning Clause 22
provides for the creatfon of a special
reserve fund out of the dividends that
have to he paid compulsorily to Gov-
ernment, i.e. about 2} lakhs per annum.
An apprehension was expressed in this
House as to why this money should be
handed over to the Corporation. Actual-
1y this money is not being handed over
to the Corporation. If you read sub-
clause (if), you will find that ‘no share-
holder of the Corporation other than the
Central Government or the Reserve
Bank shall have any claim to the special
reserve fund referred to in sub-section
(). This makes the position absolutely
¢lear, and any apprehensions. there-
fore, on this score are absolutely
groundless.

From the other side criticism of the
Bill was made not so much on the Bill
as on the working of the Corporation,
on two grounds. One was that by
amending the Act, this Bill will increase
the stranglehold of foreigners over the
economic affairs of this country, and
that an unholy alliance will be created
between Indian Finance Capital and
the capitalists abroad. This type of
cirticism has been made in this House
«n a number of previous occasions. On
an equally large number of occasions
categorical statements have been made
by the hon. Leader of the House and the
Prime Minister that India is not going
to accept any loans of aid from foreign
countries if they come to us with any
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strings. Even public opinion in thie
- country led by leading economists has
held that any aid that comes from inter-
national bodies and institutions shouid
be preferred to aid that comes from
individual sources in foreign countries,
and I think the House has generally en-
dorsed that point of view. I refer in
this connection to a recent speech made
by Or. V. K. R. V. Rao, with whom I
think some of the Members on the op-
posite side are in quite a large measure
of agreement. He has said that the
assistance that the country obtains must
as far as possible be through Interna-
tional organisations and not be bi.ateral,
and that aid through such bilateral
agresments could not without
strings attached to it. I think the
agreement that we are now entering
into with the Interpational Bank satis-
fles this criterion. So I do not think
that we have much ground to lock at
this aid with suspicion. But I am one
of those who believe that foreign aid,
from whatever quarter it comes, must
be to the minimum, required to meet
our essential needs. One should not go
in for foreign aid simply because it
forthcoming from this or that source.
I should therefore like to inquire of
the hon. Finance Minister whether the
Corporation and the Government are
satisfied that this type of aid from the-
International Bank is absolutely essen-
tial. In this connection, I would refer
to the report of the Corporation for the
last but one year, where they say that
paucity of applications in respect of
loans was psartly due to the uncertainty
of getting supplies of machinery and
raw materials and larger requirements
of working capital. In pursuance of
this. the Corporation issued a question-
naire asking would-be and likely appli-
cants as to what were their difficulties,
and what were their requirements in
resard to import of machinery parti-
cularly from hard currency areas. A
reference to this is made also in the
latest report of the Corporation. But
the House is not possessed of the infor-
mation as to what the response to this
questionnaire was, and whether the
replies that were received indicated
that quite a large amount of foreign
exchange particularly hard currency
would be required for the import of
these essential capital goods. My own
impression Is that such a large demand
has not been indicated in the replies
that have been received by the Corpora-
tion. If that is so, I do not understand
why we should go in for the import of
this capital of Rs. 8 crores. After all
the rate of interest that we have to
pay is very high. I am told, that it will
come, all toid, to about 5 per cent.
From the point of view of servicing the
loan at 5 per cent., particularly when
tlie Corporation is almost lending at the
same rate, more or less—I think it is
5§ per cent.—I do not mow whether
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it will be a feasible and economis: pro-
position. I would therefore humbly
suggest to the Finance Miaister  and
the Corporation to screen their require-
ments of foreign capital very carefully
before entering into this agreement.

Another criticism has been made as
regards the siae of operations of this
Corporation. Some people have said
that this Corporation has not been
ing loans to smaller conceras, and
the smaller busineseman is not getting
atdequate aid from this Corporation.
The other criticism has been that the
size ot ouperations has not been very
large. namely, that the Corporation
during all these four years, has spent
actually only about Rs. 7 crores, al-
though the sanctioned amount is about
twice as much. As for the first point,
I am afraid the persons who are speak-
ing in that way are barking at the
wrong door, because there is such a
thing as the State Financial Corpora-
tion. This very House passed an Act
Wwhich 1s supposed to be a model Act

the various State Governments in
otfder to enable smaller concerns to get
aid from the State Financial Corpora-
tions. Now, if{ a number of States nave
not enacted aws in thelr og.'u
States or 1ssued necessary notificatjo
then it 'is not the fault of the Indus-
trial Fihance Corporation or the hon.
Finance Minister.

i referred earlier to the expense-

ratio. This ratio has a direct bearing
on the amount that the Corporation is
in a position to sanction. If the amount
increases. then the expense-ratio comes
down. If this Corporation goes on loan-
ing money to very small concerns, then
the expense-ratio is bound to increase,
because it would mean that the Cor-
poration which is located in Delhi, has
to make detailed inquiries about the
working of those companies which want
the loan, and for this purpose. the Cor-
poration has to be loaded with the ress
ponsibility of going into the affairs of
smaller concerns. And so the expense-
ratio Is bound to mount uv very high.
In this connection I would like to draw
a parallel from the Corporation for
Industries. in the United Kingdom. Tire
minimum limit below which it cannot
grant loans ls £2 lskhs. which comes
to about Rs. 27 lakhs, which is a very
big sum. :

Dr. Krishnaswami (Kancheepuram):
£2 million' is the maximum?

Shri Bamag): That is £2 lakhs Is the
minimum in the case of the Industries
Corporation, while the minimum in the
case of the Industrial and Commercial
£orporation is £5 thousand. .
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If you go through the reports of the
Corporation here, you will ind thuat it
has been advancing comgsaratively very
small loans, and that not a very
economical thing for the Corporation to
do. In fact, my suggestion would be
that this Corporation should filnance—
of course, we cannot copy what is hap-
ingdom whole-

medium-size and larger scale industries,
while the State Finance Corporation
shouid come to the rescue of smaller
scale industries. I know their require-
ments are very great. In our country
today we want to develop small-scale
industries. They must spring up and
therefore, the State Governments
should come forward and set up State
Finance Corporations as soon as they
can.

Then there is another point regarding
the size of operations. Now a point
was made in this connection that this
Corporation is not paying any attention
to the developmental plans of our Gov-
ernment, that Is, loans are being grant-
ed to industries without regard to the
fact whether they are absolutely essen-
tial for the developmental purposes of
the country or not. The essential cri-
terion which the Corporation as a uusl-
ness concern has to follow, as I said
earlier, is whether the loan asked for
is a commercial proposition or not. and
whatever directions to the contrary are
to be given having a bearing on the
developmental policies must come irom
the Government of India; and if they
find that in a particular case the .om-
mercial considerations have to be cver-
ridden then the responsibility for the
loss that may be incurred will be of
the Government of India and of this
House. Therefore, this hon. House has
to make up its mind whether the Cor-
poration has to run as a business con-
cern or as a limb of the Plannlnf Com-
mission. My own suggestion in this
reggard would be that Corporition
has to work as a commervial body, but
if it is decided that the country's re-
quirements in regard to development of
new industries are to be mef§ then
another type of Industrial Development,
Corporation will have to be set up, ot
we will have to amend this very Act
itself, in order to give powers to the
Corporatlon to give loans on considera~
tions other than those of sound finance,

Some members of this House, if I may
be permitted to say so, seem to
labouring under some misconception.
The purpose of this Corporation is to
advance loans to concerns which are a.
gO proposition, that is. concerns
which can offer some tangible security.
Now if a new concern comes r;
naturally it cannot offer this tangib.
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security and the Corporation cannot
undertake the risk of advancing money
to such a company. The very function
of this Corporation in my opinion, is
to meet what is called in technical
language the ‘MacMillian gap’, that is,
that amount of capital which the com-
pany is not able to secure from the
money market. On this there are a
number of precedents, and quite a lot
has been said in foreign countries, par-
ticularly in U.K., as to what should be
the functions of a Corporation of this
type. I will quote what the MacMillian
Committee as early &s 1931—because
this experiment of an Industrial ¥Fin-
ance Corporation has been going on in
U. K. ever since then—Ilaid down. They
laid down two criteria for such Cor-
porations to advance loans to com-
panies. One was intermediate credit,
that is. credit for periods of. say, one
to five years for enterprises of all sizes.
Such credit would be normally of too
long a period for the banks and too
short a period for new issue finance
through the Stock Exchange. The se-
cond was. long.term credit for small
medium.size businesses which were un-
suited for new issue financing. In other
words, the Corporation bas to come to
the rescue enly of those companies
which are unable to raise what is called
‘residue’ capital. If we adhere to these
criteria, then we have no other alterna-
tive but to do this. But if this hoz
House Is of the opinion that a time
has come when this Corporation has i2
take a more active hand in developins
new industries, then I think we will
have to amend this Act quite whole-
sale. 1 am not against such a proposi-
tion. I think the time has come when
Government must take a more active
and helping hand in developing new:
industries. in making new industries
spring up and established in this :oun-
try, and for that this Act certainly will
not do; we will have to revise our idea
of this Act completely.

Then another point that has been
made is that this Corporation has, after
all. given only about 7 crores of rupees
in four years. which means an average
of less than two crores a year. while
the requirements of our country are
very huge. Now I humbly suggest
that if anybody exvects that this Cor-

poration might undertake the financing-

of the entire industrial development of
the country, that person, I am sure, Is
verv much mistaken; because. after all,
I think our country’s reauirements of
capital are to the tune of 100 crores a
year. at the present estimate. I worked
out some flgures and I came to the
conclusion that the industry has been
investing from all sources about lgg
crores a year. Now, as against 1

erores. these two or three or @ive crores
is a fles.bite. All I can say ts that if

the Cerporation {3 expected] %o meet all
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this, then it is like sending a jelly fzb
to attack a whale.

‘In a numbzr of speeches that were
made in this House it was adverted
to again and again that this Corpora-
tion should become a State Corpora-~
tion. ‘fne implication behind that
statement is that this Corporation is
a very powerful body and it should,
theretore, be nationalised. =~ But I
am surprised that no one in this
House has referred to that particular
clause which empowers this Corpora-
tion under this amending Bill to take
over a concern which has not come
up to the standards of the Corpora~

tion.

Shri S. S. More: Wiill it be nationali-
sation?

Shrl Bansal: No, it is arming the
Corporation with...... .

Shri S. S. More: It is a Corporation.

Shri Rassa): It is a Corporation, as
you yourself say. ‘

Shri A. C. Guba (Santipur): May I
point out that the provision is that
the industrial concern to be taken
over may come under the charge of
a managing agency—not nationalised-
in anysense.

An Hon. Member: Exactly.

Shri Rassal: Nevertheless the
idea is that the Corporation will take
over that particular concern. Whe~
ther later on the Corporation gives
it to another managing agency or
another Manager is quite a different.
point. The Corporation Is being
given the power to take over.

Now I am not against the Corpora-
tion exercising the powers of the
mortgagee. After all, it has ad-
vanced mone7 on these very specific:
terms. But whether we are going to:
arm this quasi-government body with:
a power to take over a concern is &
question with which I join issue,
because, in my opinion, no Corpora-
tion should be vested with that verys
large power... .. =

Papdit K, C. Sharma (Meeruf:
Distt.—South): The concern should be-
empowered to eat away the public:
money?

Shrl Bansa): I w'sh my friend was &
bit more patient My suggestion
would be that the Government of
India should have this power, and if
a Corporation finds that the affairs
of a particular company are not going
on all right, they the Corporation
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should apply to the Commerce and
Industry Ministry under the Indus-
tries (Development and Regulation)
Act and the Govermment should exe:-
cise that power under that Act.
(Interruption). 1 understand the
powers which Government have
under that Act are not co-terminus
with all the industries to which the
Corporation is in a position to ad-
vance loans.

But a small amendment can be
mnade either through this amending
Bill itself or through the amendment
of the Industries and Development
Act, s0 as to empower Government
to take over that concern. Then later
on. after the Government have taken
over, it is for Government to ask the
Corporation or any other Manager
or Managing Agent or a Member of
this hon. House—it seems quite a
number of Members are keen to take
over and it will provide them an
opportunity—and let them. under the
instructions of Government take over
the concerns. What I am against is
to empower thiz Corporation to exer-
ciae the functions which, in my opin-
}mc'l'i belong to the Government of
ndia.

Mr. Deputy-Speaker: I would not
like any hon. Member to say, merely
because any other hon. Member makes
3 sug@gestion that in case of default.
these concerns may be taken over
either by the Government or the Cor-
poration, that any hon. Member wants
he may take it over. I would not
like such a reference. It is not for
personal interest or for personal gain
that any hon. Member makes a sug-
gestion. Such remarka are absolute-
ly out of place.

Shrl Ramsal: I am sorry, Sir. I
withdraw my remark unconditionally.
All I was trying to say is that the
Corporation in my bumble opinion.
should not have the power of taking
over. Although in the Act itself the
power ls given, there is no modus
overandi under the Princioal Act.
This amending Bill seeks to lay down
the modus operandi for taking over.
My suggestion is that it should be the
Government or under the instructions
of the Government that the concerns
should be taken over and not by the
Corporation on i{ts own motion.

Dr. thhnuwm! I do not oropose
1o Indulge in acrimonious reflections
on hon. Ministers for having refused
to disclose the names of the tuccess-
ful aoolicants for loans from the In-
dustrial Finance Corporation. Espe-
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cially after having listened to the
explanation of the leader of the House
I am reluctant to pass a final verdict
on Government's policy of non-dis-
closure. But, may I point out to the
hon. Ministers opposite that there
bhas been much ado about nothing,
that a frank disclosure would not in
the least have affected the debtors
and a freer and more friendly dis-
cussion on this Bill would have taken
place. [ do not propose to labour
this point; but I wish to bring to the
notice of this House and the hon.
Ministers that the International Bank
of Recanstruction and Development,
which will be advancing loans to the
Industrial Finance ation pub-
lishes an annual report in which s
mentioned the names of the various
countries, parties and companies to
which it has advanced loans. What
is good enough for the International
Bank of Reconstruction and Deve-
lopment must be surely good enough
for our indigeneous Corporation in
which the State has taken—if my
memory serves me aright—shares
worth a crore and the nationalised
Reserve Bank another crore of rupees,
Out of five crores of capital two crores
are held by the Union Government
and the Reserve Bank. This morn-
ing, Dr. Mookerjee, {n the course of a
very detailed analysir indicated that
what this House was much interested
in was not to play the role of a
‘Nosey Parker’. or an inquisitor but to
exercise control over the Finance
Corporation, to have a clear idea of
how a Corporation on which prlvileges
had been conferred by the MHouse was
functioning, and to issue instructions
on questions of policy from time to
time. If we could have mqQre Infor-
mation,—and disclosure would have
heloed us—we would have been in a
better position to enunciate the crite-
ria which should be taken into
account by the Industrial F{nance
Corooration. In fact., Sir John
Anderson. in the course of the s~eech
ouoted by Dr. Mukherjee. pointed out
in dlscussing the constitution of an-
other body which bears some resem-
blance to our Corporation, but in
which the Government has not taken
sny share as our Government has
done, that while it is obligatory on the
oart of Ministers to divulge informa-
tion. thev cannot be made accountable
for the internsl administration of the
Tndustrial Financial Corporation.
Parliament. wh'ch (s after all the
sunremes bndv in thie rountrv has the
irherent angd insllenable right to know
what i< haooeulne behind the scenes.
and the exnressive and masculine
lanownga of Mr. Aneurin Bavan, ¢
would be much better if Industrial
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Pinance Corporations functloned in
the open rather than in stealth, de-
cided in public ¢n objective grounds
rather than Dbehind closed doors
where bankers can give full scope to
their whims, prejudices and act often
capriciously. A great deal bas been
said by my friend who preceded me
that the Corporation i3 A commercial
body, that it is bound to take account
only of what is known as the com-
mercial interest and that it would not
be proper on ihe part of Parliament
to interfere with the discretion of this
body or issue directive to it. Thia
argument sounded rather hollow, be-
cause if you once lay down the rule
that the Corporation is to operate in
the ‘public interest’ then undoubtedly
you have to intervene and determine
on general grounds of principle what
constitutes ‘public interest’. I am
aware of the limitations from which
the Industrial Finance Corporation is
suffering; Institutional investors
have taken shares :n that body, insti-
tvtional investors who by long tradi-
tion and custom have their criteria of
deciding wha! constitutes a safe lend-
ing policy. All of us are agreed that
the Industrial Finance Corporation
lends on collateral segurity, But can
we be sure—and this is a point which
I would like to ask my hon. friends,
opposite—that these investors take
into account only the collateral secu-
rity of the borrower and that they
are not infiuenced by other considera-
tions such as the great names which are
sssociated with the many big enter-
prises in our country. Certainly this
House feels and rightly that on many
occasions a fair treatment is not meted
out to many of the new enterprises
which might have equally good col-
laters! security but which are handi-
cspped by lack of great reputations

to sustain their demand for loans.
Parliament has a right to find out
how these loans are given. I know,

that the frozen Penguins and Pelicans
of Insurance Companies and Banking
concerns apply nominally objective
criteria which in essence are subject-
ive and may I add highly capricious.
As Dr. Mookerjee, pointed out, the
annual statement furnished by the
Industrial Finance Corporation, does
not give us any idea of the objective
criteria that have influenced these
great and public spirited men in
determining how loans should be ad-
vanced to industrial concerns. Un-
doubtedly, when we advance loans, it
{s not merely objective criteria that
count. but subjective criteria as well;
this is well understood. But, since
the Industrial corporation enjoys
State «ioport and assistance, certainly
we have a right to instruct the Fin-
ance Corporation to be objective and
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not to seek shelter behind fine phrases
such as safe investment and good
security; it i8 possible to overdo these
phrases. Dr. Mukerjee enunciated
a few of the factors which ought to
be taken into account by the Indus-
trial Finance Corporation in grantin

‘oans. The first which he mentione

was that the loans which are advanced
should be classifed industry-wise;
secondly, how have they been distri-
buted geographically; thirdly, what
the size of the loan lIs; fourthly,
whether the loan is used for the
extension of old lines of production or
new lines of production, and fifthly.
and ¢his is the most important, the
age of the unit to which the loans
have been advanced. Old and well
established industries do not suffer
from the disadvantages under which
new concerns labour; the new indus-
tries are handicapped by the fact of
newness. They do not have the
goodwill which attaches to the old
and the reputed firms and consequent-
.y cannot borrow loans from institu-
tional lending agencies. The costs
of borrowing are high and in many
cases prohibitive. a fact of which in-
dustries situate in the backward areas
of our country are keenly conscious of.

.

3 pM.

When my hon'ble friend the Minister
for Finance interrupted Dr. Mukherjee,
to point out that the data were given
ir the annual statement of the Indus-.
trial Finance Corporation, that the
objective criteria, which he and I are
after, were In the report of the Cor-
poration, and that we had perhaps not
read it carefully, I rubbed my eyes in
astonishment. 1 was surprised be-:-
cause the data are as bald as bald
can be, and no ©bpositive inference
can be drawn from them. After
ail, data are meant to be a help to
draw some positive inference. but in
the case of the report of the Corpora-
tion such data as are presented are
meant to be a hindrance. You will,
remember, Sir, that you were a Mem-
ber of the Select Committee in 1948
and one of the specific recommenda.
tions that you made in the report
presented to Parliament was that the
Industrial Finance Corporation should
consider it as a positive obligation on
its part to advance loans particularly
tu industries in backward recions and
the then Finance Minister, Shri Shan-
mukham Chetty, gave the assurance
that the Industrial Figance Corpora-
tion would be guided in making ad-
vances or loans with the objective of
heloing industries in backward areas. 2
It is no use the hon. Minister suggest-
ing that the report contains the fulfll-
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ment of that undertsking by indicat-
ing that loans have been distributed
State-wise. It is no use trying to lump
in Bombay the areas of Maharashtra
and Karnataka. They are two of the
most backward areas {n our country.
We heard for instance some months
ago that a D.D.T. factory was to be
started in Poona, but after a prolonged
discussion somehow or other that fac-
tory has found its spiritual home, in
New Delhi. What exactly were the
criteria that weighed with those in
authority who had that factory trans-
ferred from Poona to this place? There
may be excellent reasons for having
transferred this factory to New Delhi.
It may be suggested that after all it
was a thing which had to be done:
but not knowing what precisely. the
reasons are, we are not in a position
to do anything else except draw an
adverse inference,

Consider the other criterion of
granting loans either for the extension
of old lines or the building up of new
lines of production. We are aware
that today the cotton textile industry
is highly devéloped industry and does
not require investment of further
capital. However it may be argued
that in certain areas cotton textile
mills have necessarily to be started
because it is the Government’s policy
to regionalise textile production.
Thus, the recent policy of Government
is to have new textile mills moved
away from Bombay and Ahmedabad
and situated in areas which are close
to Punjab and elsewhere. If that is
the criterion which bad weighed with
this Industrial Finance Corporation
in granting loans—if that is the pre-
dominant criterion which influenced
its decision—then is not a duty cast
on the Corporation, which after all
enjoys public support, to make clear
the reasons for having advanced loans
to textile mills in these areas? I am
bringing these facts to the notice »f
the Government so that it might ~ be
awakened betimes to the seriousness
of a Corooration acting arbitrarily. Now
it is said that the Corporation is going
to decide the granting of loans only
on the basis of commercial pro-
fitability. Undoubtedly, it would be
a correct criterion to apply:. but it
may not be sufficient. But do you
know that when loans are granted to
certain companies there is a danger
of these companies eventually en-
Jjoying a monopoly position which
might be a serious threat to the ideal
of equalisation of economic opportu-
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nity? Let me fillustrate. I do not
sug@est that all loans that hAve been
granted necessarily bring about an
increase in monopoly position, but [
want to illustrate thig point so that the
difference in regard to the standpoint
adopted by bankers and the approach
adopted by those interested in pub-
lic interest may be brought out
clearly. Take, for instance, a con-
cern which has Rs. 5 lakhs as paid
up capital, ! lakh borrowed from
private lenders and one lakh borrow-
ed from banks. The total assets would
be about Rs. 7 lakhs and the Indus-
trial Finance Corporation would lend,
according to its rules, about Rs. 3
or 3) lakhs. Out of Rs. 3 lakhs. it
would be reasonable to assume that
the concern wipes out Rs. 2 lakhs of
debt and eventually it is in the posi-
tion of having Rupees 6 lakhs long-
term investment capital. Suppose
further that it had earned in the early
stages about 5 per cent. on Rs. 5 lakhs,
eventually it would be in a position to
earn 5 per cent. on Rs. 6 lakhs and
this would be distributed to those
originai shareholders who had contri-
buted Rs. 5 lakhs. So, look at the
disparity between the economic posi-
tion of this particular industry and
another industry similarly placed as
regards paid up capital but which bas
not received assistance from the
Industrial Finance Corporation. So,
{rom the point of view of social ad-
vantage, you will find that it can
happen that in several instances that
there is very grave injustice done to
certain industries. [ am mentioning
this example, because the Government
might have necessarily to think of
ways and means of attempting to curb
monopoly position and bad practices
which flourish particularly when such
corporations as this one are not
brought under the superintendence
and control of Parliament. Ministers
should be one with us in suggesting
that these corporations should be
brought under control and that they
should not function in secret. They,
the corporations, should be made to
realise that they have obligations to
perform towards society and not mere-
ly enjoy privileges.

I am very reluctant to use harsh
expressions, but I do not think that
the official approach to this subject
has been as fair as I expected. For
jnstance, this matter of non-disclosure
of names is a very small one, but that
is not what troubles me. What
worries me is the manner in which
these reoorts are presented, and the
very difference in approach between
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the Industrial Finance Corporation in
our country and the Industrial and
Commercial Finance Corporation in
the U. K.

8bri D. D. Paut (Almora Distt.—
&?{t}; East): Why should we ape the

Dr. Krishaaswaml: We may not wish
to ape the UK., but why should my
friend ape the U.K. in sartorial ac-
complishments?

Dr. S. P. Mookerjee: Whom is he

aping? He is wearing a red tie.

Dr. Krishnaswami: I am not going
to ape the UK. but I would just like
to enunciate certain criteria which
might be of benefit to us. After all,
if we refer to the parliamentary pro-
cedure of the UK, It is not with a
view to imitating that procedure
slavishly but with a view to adapting
it better for our use. If my hon.
friend can produce out of his mind
something entirely original, some-
thing which bears no analogy to th:
practice in any financial corporation
elsewhere, I for one am quite will-
ing to examine what he presents and
subject 1t to the same critical analysis
to which I would subject the proce-
dure in the UK. But let me proceed
with an analysis o¢ the working of the
Industrial and Commercial Finance
Corporation of the UK. It is a body
which not merely advances loans bu*
also takes a share in the property of
the various companies. In other
words, it deals with equity financing.
Some of my frlicnds pointed out that
the great need of today is to have
equity financing on a large scale. 1
am one with them, but I have doubts
as tc whether the Industrial Financ:
Corporation is the proper bady t»
indulge in equity financing. Ther~
is, for instance, the very powerful
argument which can be advanced
against this body, undertak:ng thi;
Job, namely, the failure of a number
of projects which might occur hai
we indulged in equity financing. This
would damage the reputation of its
constituent units even if the financial
losses are more than compensated for
by the success of other financial con-
cerns. Bankers and insurance com-
pany Directors as I have pointed out
are a peculiar tribe. They have the
feeling justifiably that they must play
for safety and the Industrial Financ2
Corporation constituted as it is cannot
but play for safety. They have to
take account of the interests of d~-
positors and policy holders—the insu-
rance comoanles and banks, two of
the important constituents of the

Bin

Industrial Finance Corporation, This
is an insuperable difficulty and
this explains in part the reluctance of
Industrial Commercial Financial Cor-
poration of the United Kingdom to
take shares in companies on a large
scale. There is also the other difti-
culty not so insuperable as the first,
but nevertheless important, which
ought to be taken into account by
Ministers, namely that in India there
is what is known as the “managing
agency” system permeating the major
portion of our private sector. It is
not the shareholder that counts for
much in many concerns, but the
managing agency. The moment we
think of equity finance we have to
revise our ideas of what the managing
agency system should be. We have
also to introduce radical amendments
of company law so that if we take up
shares in these concerns we may have
effective control, not merely {n the
management of the concern, but also
in the share of the profits. That is
why I suggest it is not such an easy
matter that can be disposed of quickly
or by the display of a grand gesture
or official flat.

This Industrial Finance Corporation
can after all perform only limited
functions. My hon. friend who pre-
ceded me said that it had a limited
amount of capital and hence it could
not do much. All great organisations
start with a limited amount of capital
and particularly in the formative
yvears of its existence, we ought to
take care. Mr. Deputy-Speaker, to see
to it that the Industrial F:nance Cor-
poration functi>)s along right lines.
Today we have a feeling which is
based on something substantial .that :t
i3 not functioning on right lines. We
should l’ke the Industrial Finance
Corporation to be held accountable to
Parliament, not for its day to day
administration, but for the policy that
it js following. for the manner in
which the policies have harmed or
benefited the private sector of our
economy. After all the function of
the Industrial F:nance Corporation is
to advance loans to the private sactor
of our economy and if it is not able
to fulfil this function properly, if
there is reason to susvect that its deal-
inge are not ‘entirely above board—
at any rate such an inference we are
entitled t» draw from the non-dis-
closure of information—then undnubt-
edly the time has arriv~d for Parlia-
ment to suggest amendments to the
statute governing its operation.

This morring, a« my friend Dr.
Mookerjee was reading section 35 of
th~ Industrial Finance Act, I was
keenly conscfous of the lacuna in our
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Act which does not lay down the
various criteria that have to be ob-
served by the Industrial Finance
Corporation in the drawing up of
their reports. It is not right to jum-
ble together data relating to loans
State-wise and industry-wise. We
have to ind out how they should be
inter-related with ‘each other so that
we might be in a "position to draw
inferencee We are very much in
terested in the welfare of the back
ward areas. We are very much
interested in seeing to it that the
small and the medium-sized industries
get an opportunity not only to survive
but to function well and I hope I am
echoing the feelings of the vast major-
ity of the Members of this House when
I affirm we are interested. supremely
interested in preventing the growth of
monopolies in this country.

It may perhaps be pointed out by
my hon. friends opposite that though
we might lay down these criteria, the
Industrial Finance Corporation will
not observe them. But at least Parlia-
ment would have played its role,
would have acted as a “Laputan flap-
per”. and if in spite of reminders our
wishes are flouted why we have the
remedy in our hand. We are not
powerless.

Let me, however, deal with some of
the other difficulties which face us.
Why is there so much discussion over
the Industrial Finance Corporation?
Some Members were inclined to think
that there was much ado about noth-
ing. I do not agree. I think there
has been a great deal .of discussion on
this point because we are seriously
concerned about how we ought to
finance the private sector of our eco-
nomy. Today the problem child of
Indian economy is not the over-capi-
talised firm, but the under-capitalised
firm. I have known of many
instances, scores of instances, of under-
capitalised industries in our country
which are starving for lack of capital.
The under-capitalised industries are
today a normal rather than an abnor-
mal feature of our economy. There
have been industries in many parts
of Maharashtra, for instance, which
have borrowed short and invested
long. They are in a parlous position
and if any policy of restrictive credit
is pursued by the Reserve Bank act-
ing presumably in the national inter-
est there is a likelihood of many of
these industries collapsing. The
State has necessarily to interest itself
in these industries, has to intervene
to bring about a reformation of the

ment) Bill

capital structure. In other countries
the Industrial Finance Corporation
was only one of two bodies. There
was what was known as the Develop-
ment Corporation which undoubtedly
took upon itself the function of pro-
viding large-term and medium-term
finance to many of these enterprises
That is a function which cangot be
fulfilled, as I have pointed out times
without number on other occasions, by
any private body. It must be fulfilled
by the State and it must be fulfilled by
the State and the Reserve Bank acting
in close co-operation As a Development
Corporation. The nursing of these
industries in the private sector must
be treated as a problem of major
planning and not relegated to the
background.

It is here that equity financing will
come into its own and play a very great
and very notable part. .The question
facing the small enterprise in this
country is not the cost of securing
capital. but the very possibility of
obtaining risk capital at all, with the
advantage of conversion into public
companies with equity securities
which will facilitate raising further
capital for future growth. When we
think of equity capital being advanced
both by the Reserve Bank and the
State as one Corporation we have to
change. as I pointed.out, our company
law. Undoubtedly we must have a first
preference on all the assets of the com-
pany in the event of its being wound up
and secondly we must in certain cases
have a voice in the management of
the concern. Here we do not come
up against many difficulties. It is
only in the case of a few concerns that
we might have to have a voice in the
management of our concern and I
cannot see anything repugnant to our
notions of a mixed economy in em-
barking on this highly constructive
enterprise. The private sector has
been left to chance. Sometimes I
wonder when my hon. friends the
Ministers speak of planning, whether
they are thinking of anything else
except the Rs. 2,000 wrores which has
to be spent on the public sector. The
private sector is left to grow up ‘like
topsy’, uncared for, unattended and
attaining vitality if at all by accident.
If you wish to have a private sector
with the vices of monopoly, at a
minimum then you have to bestir
seriously yourselves and consider
what steps should be taken to provide
it with equity capital. The existing
institution of an Industrial Finance
Corporation, as I pointed out, {s not
fit t6 undertake this great task.
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But the State has a tremendous res-

nsihility, which it cannot shirk and

e Reserve Bank has enough funds
at its disposal with which many con-
cetng can be noutished. We are in a
position f nourish many of these
concerns and eventu@ there would
be a larger number of securities quot-
ed on the market, the advantages of
which cannot be sufficiently estimated.
The growth of a new stock exchange
with a variety of stocks and shares
would facilitate the development and
creation of a new saving habit among
the members of our community. All
this can be done if the State has con-
fidence in ijtself, in the private sector
and in the principles of a mixed eco-
nomy.

As regards this Bill we are asked
to increase the powers of the Indus-
trial Finance Corporation. Why we
should increase the powers of this
Corporation, I cannot understand,
especially in view of the very unhelp-
ful attitude adopted by hon. Members
on the other side. ~Some have pointed
out that it is most impdttant that we
should have this Bill enacted because
that would help us to obtain loans
¥rom abroad for the purpose of
financing various projects—in vur
country. But once we obtain the loans.
how will they be spent. I want you
to give thought to the future now and
not later. I want specific assurances to
be given to us on this side that these
loans will be given, not to the select
few, but to those who would be cap~
able of promoting the social interest in
the best manner. There is such a
thing as the harmonisation of the
private with the social interest, and
the loans must be given only to those
who are in a position to harmonise
private with social interests. It is not
correct, that we should go by what is
known as the criterion of commercial
profitability. @ Probably the Develop-
ment Corporation envisaged by me
may have to form a subject of enact-
ment sooner than many of my friends
on the other side assume. If an
International Finance Corporation,
which has long been in gestation,
comes into being. then bossibly they
will cnine forward with a measure to
promote that object. But would it
not be better if they apply their mind
seriously now, even before the Plan-
ning Commission brings out its report,
find out what the gaps in our financial
structure are and provide for a Deve-
lopment Corporation which would be
in a position to take upon itself the
financing of equities? When we talk
of equity financing it is the earning
power of a concern that is primarily
taken into account and not collateral
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securities, which are taken info account
when we advance loans. I, therefore,
hope that the Government will see
their way to give a specific assurance
to us that they will consider all these
important matters and bring forward
a furthér amending measure, to pro-
mote these objecte.

Nothing will be lost if this Bill is
referred to a Select Committee. Possi-
bly, in the Select Committee we would
have an opportunity to talk more
freely, and if time is of the essence of
the matter there is no earthly reason
why we should not sit through for
fourteen or fifteen hours at a stretch
to complete our deliberations. I can-
not help expressing the bitter thought,
that from the b2ginning of this session
the Government have been extremely
cynical and unhelpful in the attitude
that they have adopted and this in my
judgment does not augur well for the
growth of a parliamentary democracy.

Shri K. K, Desal (Halar): I have
been very carefully listening to the
debate in the House. To me it has
been an interesting and instructive
debate. When the Industrial Finance
Corporation Act was enacted Dr.
Mookerjee was one of the Members of
the Cabinet, and he knows the purpose
of the Industrial Finance Corporation
law as it was enacted then. The pur-
pose of the Industrial Finance Corpora-
tion has been, and even today under
the statute is, to grant loans to con-
cerns which give preper security. I
may mention before the House that
the policy of the Corporation has been
to advance approximately 50 per cent.
of the loans for which the concerns

apply.

These are the handicaps. The ques-
tion has been raised: why not advance
the risk capital? The Industrial Fin-
ance Corporation, under this law. has
been debarred from advancing any
risk capital to any concern whatsoever.

Much of the debate would have of
course been lessened had only a small
csise been presented: it was said that
the names have not been given. The
question of giving the names of all
those concerns which have beefl ad-
vanced loans should be judged on their
own merits. If the Parliament comes
to the conclusion that no harm will be
done either to the Industrial Finance
Corporation or to the applicants, whose
applications have either been accepted
or rejected, if their names come to the
forefront of Parliament and are dis-
cussed individually, then there will be
no harm in giving the names. But
obviously if it considers the matter.
Parliament also will find that if a
particular applicant's loan has been
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rejected by the Industrisl Finance
Corporation and if the Parliament
discusses why it has been rejected,

naturally the Government would have
to assign reasons for rejectinpg the
particular loan. which may not be in
the interest of the concerns them-
selves; for the result will he that
instead of getting any help from the
Corporation or from the Government,
its interests will be harmed.

1f any concern to which a loan has
‘been granted also comes up for detail-
«d discussion on the floor of the House,
«<ertain grounds may be advanced by
both sides and I believe that even
their interests will be harmed.

This is a question which will have
1o be discussed on merits, because it
must be realised that the loan is grant-
ed to the industrial concern on its
assets and with a view to enable it to
incur capital expenditure, that is. to
augment i%8 assets, As far as the
Industrial Finance Corporation is con-
cerned, it does not grant loans for
working capital. After the Industrial
Finance Corporation has advanced a
loan, that loan is being utilised by the
concern for putting up capital equip-
ment, and it has to find its own work-
ing capital. JX/nder these circum-

stances, 8s I said, this question would -

have to be discussed on its own merits
—whether the purpose for which the
Industrial Finance Corporation has
been created will be served by disclos-
ing the names and allowing Parliament
to discuss on the merits or demerits of
every single individual loan, either
iven or reiected. That is the issue
efore the Parliament.

Mr. Deputy-Speaker: What is the
harm that will accrue?
Dr. S. P. Mockerjee: Nobody has

suggested that every case shouid be
considered by Parliament. But the
list should be available so that. if
necessary, we can refer to it.

Swei K, K. Desat: I agree with Dr.
Mookerjee. but if the names are given
of the applicants who have been grant-
ed loans and the applicants who have
been rejected, and if every concern is
to be discussed here, obviously we
would realize......

pr. 8. P. Mookerjee: Who has said
that?

Mr. Oeputy-Speaker: Let the hon.
Member be allowed to go on.

Bhrt K, K, Desal: Of course it will
be open for discussion. I am onls
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placing befure the House a partlcular
view-point for its consideration. Dr.
Mookerjee has stated and very ela-
borately quoted from a debate in the
House of Commons. But he knows
tat Goversment has almost all the
powers which he has quoted from th2
House of Commons debate. @ We have
got all the powers. He himself has
stated that we have the power of
superintendence Government has
power of issuing directions. Govern-
ment has the power to supersede the
Industrial Finance Corporation if it
does not carry out the directions or
}nsdtiructions of the Government of
ndia.

‘Now the Government of India is
certainly responsible to this House and
so the question of withholding any
information or any facts which the
Parliament wants does not arise. So,
for all practical purposes, the Govern-
ment, in my opinion, has got all con-
trol over the Industrial Finance Cor-
poration and there is no doubt about
éha% and I would like to remove that
oubt. !

Mr. Deputy-Speaker: Control
Parliament?

Shri K. K, Desgl: When the Govern-
ment has control over the Corporation
and this Government is responsible to
the House, I think the House has in-
directly control over the Government.

Shri Gadgil: Which is the mechanism
through which that control can be
exercised?

Shri K. K, Desal: The report of the
Industrial Finance Corporation has to
be presented to the House and Is open
for discussion in the House by the
Members.

over

Shri Gadgil: What can they discuss
if the report s sketchy?

Dr. S. P. Mookerje¢: May 1 know
that the hon. Member’s logic is that
Government can supersede the Cor-
poration, this House can supersede the
Government. therefore this House also
can supersede the Corporation?

Shri K. K. Desai: Now. as far as the
composition of the Industrial Finance
Corporation is concerned, e share
capital Is divided between four inter-
ests. Government has advanced
Rupees two crores including the
Reserve Bank share, the Scheduled
Banks, the Insurance Companies and
the Co-operative Banks have invested
wbout three crores of rupees. On the
Board of Directors. the Reserve Bank
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bas nominated two Directors, the Gov-
ernment has nominated three Directors
and the Managing Director 1s appoint-
ed by the Corporation with the ap-
proval of the Government. Now, as
far as the capital is concerned, the
Scheduled Banks, the Insurance Com-
panies and the Co-operative Banks have
got the majority shares in the bank
and their Directors are elected. I may
say for the information of this House
that when an applicant applies for a
loan, that application is first scrutinised
by an Executive Committee of the
Board of D:rectors of which the Manag-
ing Director is the Chairman.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East). What hanpens in the case of
a Director who has asked for a loan?

Shri K. K. Desai: In that case the
Director does not take any part In
the discussions. (Interruption)

Mr. Deputy-Speaker: The hon.
Member may be allowed to answer
the question that has been put to him
before he is interrogated.

Dr. S. P. Mookerjee: Is he present at
the meetings?

Shri K. K. Desai: He does not take
part in the meetings.

Mr. Deputy-Speaker: Possibly he
says “Thig is my concern, therefore

I keep out.”

Shri M. C. Shah: I think that would
be an honest statement. There |s
Regulation 37 which specifically lays
down that in regard to a loan where
any Director is concerned he shall not
be present. He may be called by all
those Directors who are there in
order to elicit the information if they
think necessary.

Shri Feroze Gandhi: May we know
how many of the Directors have taken
loans. (Interruptions)

!
Mr. Deputy-Speaker: 1 am sorry I
am not able to hear anything. Hon.
Members will have less of talking
and more of hearing.

Shri Ferose Gandhi: My question
to the hon. Minister was ‘Could he let
us know how many of the Directors
have already got loans?”

Mr. Deputy-Speaker: The hon.
Minister will answer in the end,

Shri K. K. Desai: Of course, I can
give that information but I will not
give that information at this stage. I
*will leave it to the Minister to
answer.

An Hoan, Member: You can glve it.
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Shri K. K, Desal: It has heen said
that smaller concerns: have been
neglected but from the report it will
be seen that about 53 concerns have
been given loans for less than ten
lakhs rupees. The c¢oncerns ‘who
wanted tliis loan are bound to he
smaller companies. Altogether 53
concerns have asked for a loan of
less than ten lakhg rupees and they
have been granted.

An Hon, Member: Cottage indus-
tries have been included.

Shri K. K. Desal: That was for the
purpose of this Corporation only. In
the last session we pasaed a law
authorising the States to have State
Finance Corporations to advance
loans to small-scale and cottage indus-
tries if they so decide. Now that law
has already been passed and it is for
the States now to launch in State
Finance Corporations for the purpose
which most of our friends have in
view.

The last speaker stated very
rlghtly that the Industrial Finance
Corporation durijig the last four years
has been in a sort of formative stage
and as it was in a formative stage,
it has to be very cautious because it
cannot afford to take any risk. In
the initial stage for a year or a year
and a half, loans to a larger extent
could not be granted because nor-
mally all the regulations have to be
passed and made known to the future
applicants. In the first year or a year
and a half, when the Industrial Finan-
ce Corporation was being set up, the
applications which had come had been
scrutinised and all applications go to
the Industry Department for scrutiny,
their opinion is taken and after they are
approved by the Industry Department,
the Executive Committee finally sanc-
tions the loans. Now, as far as Govern-
ment is concerned, Government fis
continuously in touch with the work-
ing of the Finance Corporation be-
cause the two Directors representing
the Ministry of Finance and the
Ministry of Commerce and Industry
are assoc:ated not as Directors only
but they are also associated in the
Executive Committee of{ the Board
of Directors. -

An Hon. Member: Could not
Government find time to frame rules
ux}ciler? the Industrial Finance Corpo-
ration

Shrl K. K. Desaj: The Reéulations have
to be framed by the Industrial Finan-
ce Corporation.

Shri B. Das: Subject to the appro-
val of the Government and the Par-

liament.
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Shri K. K, Dasal: Now, Sir, it has
been said that the Government has
taken steps to guarantee 2% per ceot.
to the lders and it has glven
nearly Rs. 26 lakhs as dividend but
during the aame period Government
itself has received interest on each
share to the extent of Rs. 18 lakhs and
income-tax of Rs. 15 lakhs. The ques-
tion of this Industrial Finance Corpo-
ration would have to be judged after
a couple of years, when it has been
fully set in motion and when all the
loans that have been granted . are
being availed ¢f. It has been argued
that so many loans have been grant-
ed but only Rs. 7 crores have been
availed of. What has happened to
the other Rs. 7 crores? Now this
loan is being advanced definitely for
capital goods. As and when capital
goods come, the concerns take their
loans. All these loans which have
been .sanctigned are pending. When
they do not draw the whole amount
sanctioned immediately, they go on
drawing as and when they required.
That is the position. I believe that
during the next year, it is expected
that all the loans that have been
sanctioned will be more or less drawn.

A QqQuestion has been raised. with
regard to the International Bank for
Reconstruction and Development, ‘and
it was said that we will bécome slaves
to the International Bank, which is
Anglo-American, and so on. I have
no arguments to urge because, it has
become, of late, a fashion amongst
some sections of the people of this
country, out of a sort of a complex,
to say that anything that comes #rom
there is imperialism. But, they forget
that this is an International Bank in
which India is also a Member and we
have made our own contribution to
the building up of the Internationai
Bank. This is not the first loan that
we are taking. We have already got
loans from the International Bank
for the Damodar Valley Corporation
and for some of our railway develop-
ment. This is a loan which is being
given to small individual concerns.
Obviously, the International Bank
cannot give loans directly to certain
individuals. They want. some agency
through which this loan can be
granted. The Industrial Finance Cor-
poration, up to now, has not got the
power to take this loan or work as
the agent of any foreign bank.
Therefore, this is more or less a sort
of an enabling measure, empowering
the Industrial Finance Corporation to
act as the agent either of the Inter-
national Benk or the Goverament.
That {s why this amendment has beéen
hrought In.
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A criticism has been made by Mr,
&ml that the Industrial Finance
Corporation should not be given the

wer to take over concerns. But,

think, if he thinks over the matter
agein, he himself will see that when
a concern to which a loan had been
sanctioned has defaulted in the pay-
ment of the instalment or interest,
when it goes on continuously commit-
ting default, there is no other course
open to the Industrial Finance Cor-
poration except to take over the con-
cern. The amendment sought to be
made by this Bill is with a view to
make It possible for the Industrial
Finance Corporation to take over
those concerns and run them. This
is with a view to the safety of the
money that has been invested.

As far as the nationalisation of the
Industrial Finance Corporation is con-
cerned. it ‘is a question which this
House will consider on its own merits.
But, as far as I can see, the Industrial
Finance Corporation is, as a matter of
fact, working as a nationalised con-
cern, Government has got full
powers. It is autonomous to the ex-
tent of looking into the details. sanc-
tioning the loan, and recovering the
interest and instalments. But, it is
always under the superintendence and
direction of the Government of India.
If on merits it is found that this con-
cern can be nationalised. T think that
is a matter which could be discussed.

As far as sanctioning of loans is
concerned, I must say here and now
that there has been no discrimination.
All the applications are scrutinised
and decisions taken.

Shri S. S. More: Is the hon. Member
speaking in his capacity as a Director
or as ane of the Members of the
House? We can rely to him only to
that extent.

Mr. Deputy-Speaker: The hon. Mem-
ber is likely to put the same question
to him: in what capacity is he speak-
ing. All hon. Members can draw on
any experience they have.

Shri Gadgil: When you speak on
law, you speak as a representative and
not as a lawyer.

8hri K. K, Desal: On the last occa-
slon when the Industrial Finance Cor-
poration Act was amended, the same
guestion came up for dlscusslot; in
this House. The hon. Finance Minis-
ter the hon. speaker to
brlnz to his notice any discrimination
or any acts which he wants the Fin-
ance Minister to examine. There |s
no question......
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Shri A. C. Guba: The reference is
apparently to me. What I stated at
that time was, I cannot dlsclose the
names on the floor of the House; if
the hon. Finance Minlster wants, I
can disclose the nameb to him and
discuss things in his chamber. He
did not send for me. I cannot, on
my own initiative go and offer the
names, unless he asks for that. In
spite of my definite offer that I can-
not disclose the names here and that
it the hon. Finance Minister wants,
I can disclose the names to him in his
chamber, he did not ask me.

Shri K. K. Desal: What I said has
been more or less proved by Mr.
Guba. I rémember, on the floor of
the House, the hon. Finance Minister
challenged that if any hon. Member....

Shri B. Das: Why challenge? It is
enough if you say, he stated.........

Shri K. K. Desai: ...... had anything
to say regarding the granting or re-
jecting of loans to any concern, he is
entitled to come to him. He almost
invited him to come to him and place
all the facts before him so that he
can make enquiries and do the need-
ful in the matter.

Shri A. C. Guha: I quoted a poftion
of the hon. Finance Minister’s speech
in reply to my speech. He has practi-

cally admitted that there may be
some cases. The Finance Minister
only put a different interpretation.

He said that through the association
of some of these men with any con-
cern. that concern got more credit-
worthy. This is the interpretation
he put. He did not deny that there
have been several cases like that.

Shri Tyagi: May I make a state-
ment now?

Shri A. C. Guha: The Leader of the
House and the Leader of the Party has
made a formal. request and I shall
reply. Perhaps you know that already
I have mentioned some names to him.

Mr. Deputy-Spéaker: I do not know
why when so many hon. Members, in
spite of the Bankers Book Evidence Act
and the secrecy that has to be observed,
are anxious fo know the names of the
persons to whom loans have been given,
the hon. Member should keep in his
bosom the names of these people and
wait until the Minister sends for him,
After all, it {s not a secret that he is
disclosing. It is the duty of every
hon. Member whenever some wrong
comes to his knowledge to communicate
it to the hon. Minister and for the
hon. Minister also to take the House
into confidence wherever such a breach
occurs. I think 1it-is not a one-
sided obligation.
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Shri X. K. Desaf: I am of this view
that as far as information i3 concern-
ed, this House is entitled to get all
the relevant information for judging
the working of the Industrial Finance
Corporation. The only Qquestion
arises about giving a list of the names
of the concarmms. I believe, if I have
understood the hon. Prime Minister
aright, the Finance Minister has taken
up a particular attitude and he has
announced a particular policy. It is
for the Government as a whole to
consider the suggestion and request
made on the floor of the House.

Shrl Altekar (North Satara): Can-
not a committee in camera be ap-
pointed for the purpose?

Shri K. K. Desai: There is one last
point and I have done. From the
debate, I find that there is an appre-
hension that loans have been granted
only to existing concerns and existing,
industries. But, if an analysis is.
made of the loans granted, it will be
found that about 6 crores of rhpees
haye been lent to new types of indus-
tries and about 4% crores have been
lent to new concerns or new under-
takings. The rcmainder has been
sanctioned to the existing concerns
either for expansion or for renovation.
These are the factss. ~When the hon.
Minister replies, I believe he may be
able to place before the House more
information.

Shri U. M. Trivedi (Chittor): On a
point of information, Sir, may I know
n;;n: where this information is avail-
abie?

Shri K. K. Desai: This is the infor-
mation asked for, I have no doubt that
the hon. Finance Minister......

Shr]l U. M. Trivedi: I wanted to
know from where this analysis has
been made.

Mr. Deputy-Speaker: Hon. Members
want to know whether there are -any
proceedings in biack and white to
which they can refer or whether they
should go to the Finance Minister.

Shri K. K. Desai: Of course, the
Finance Minister can ask for any
information from the Industrial Fin-
ance Corporation.

And he can place before the House
the desired information which is
not and which need not be secret
from the House. Only the question
arose about the giving of the names,
and that also should be considered.
in my opinion, on its own merits.

With these few words, I support -
this Bill.
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Shri 8. V. Qamaswamy (Salem):
On a point of information, Sir. The
Bankers’ Book Evidence Act is meant
to regulate the rights of the litigant
parties. Does it bind this House?

Shri Gadgil: It is common ground.

Mr. Deputy-Speaker: Dr. Lanega
Sundaram.

Shri Gadgll rose—

Mr. Deputy-Speaker: I have given
an opporiunity to a Member on this
side, an1 now [ am giving an opportu-
nity to the other side I shall call
upon Mr. Gadgil next.

Shri Gadgil rose —

Mr. Deputy-Speaker: I said I shall
call upon him next. Dr Lanka

Sundaram.

An Hon. Member: Somebody else
might catch your eye.

Shri Fervee Gamdhi: May I ask the
hon. Member a Question because he is
an important Director of the Indus-
trial Finance Corporation? When
companies ask for loans, do they re-
quest the Industrial Finance Corpora-
tion to keep their names secret, or is
it that the Industrial Finance Cor-
poration, after granting the loan, says:
“Now. you take this money. We will
pot tell anydods’?

Shri K. K. Desal: That question, in
my opinion, has been discussed hefore
this House by .he hon. Finance Minis-
ter. He did say that there is a
convention that......

Shri Feroze Gandhi: ‘The hon. Mem-
ber being a Member of the Board of
Directors who must be giving the
assurances, is in a much better posi-
tion than the hon. Finance Minister
to answer the point. )

Dr. S. P. Mookeriee: That is a trade
secret which he cannot disclose.

Mr. Deputy-Speaker: In every indi-
vidual case that assurance does not
seem to be glven, but it is a general
convention which seems to be acted
upon.

Dr. Lanka Sundaram (Visakhapat-
nam): I sincerely regret that the
debate on this Bfll has taken a number
of twists and turns which could have
been avoided if only my friends on
the Treasury Benches did not adopt a
cavalier attitude towards the rights
and privileges of this House.

{SHRI PATASKAR in the Chair)

Mr. Deputy-Speaker gave a ruling
on the first day’s debate and demand-
ed the supply of certain information
including the names ot the firms to the
Members of this House. That ruling
wasg flouted by the Government. On
top of it, the Prime Minister took up
the position that the Finance Minister
has glven certain assurances to
loanees, that the Finance Minister has
heen ex-India, and that until he comes
nothing can be done about it. I would
very much llke to know from the
Treasury Benches whether the assu-
rances given by the Finance Minister
were verbal. secret and not qn record;
whether, more than anything else,
this hon. House, this sovereign Parlia-
ment of the country, should wait up-
on the convenience of a Minister of
Government to be in this country, to
be present in this House to give this
information on a Bill of this character.
In order to show that the country is
very much exercised about the very
unreasonable way in which the Gov-
ernment js attempting to throttle the
rights and privileges of this House I
shall, with your permission, read a
small extract from an editorial written
by a paper called The Hindu—a

per, which, as you know, is known
or its probity and moderation and
which is a friend of the Government.
This editorial appeared on the 29th
of last month. Here is the quota-
tion:

“There is no reason at all why
these particulars should be denied
to the publicc The analogy of
a bank's relationship to its client
does not apply to the LF.C. be-
cause it is a quasi-public institu-
tion. and those recelving assistance
from it stand on a par with
institut-ons receiving aid under
the State Aid to Industries
Act. In Britain, no secrecy sur-
rounds the operations of the
Industrial Finance Corporation.”

In addition. the paper went on.

and I quote again:

“As any monies that the World
Bank may advance to the Indus-
trial Finance Corporation will
have to be guaranteed by the
Government, the latter should
see that no breath of suspicion
attaches to any of the activities
of the Corporation.”

I had expected that my hon. friend
Shri Khandubhai Desai, being a Direc-
tor of the Industrial Finance Corpora-
tion, would have told the House that
loans glven or accommodation granted
by the Industrial Finance Corporation
to loanees. which must necessarily
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‘be public limited companies, are mea-
tioned in the balance-sheets of tho:i2
particular companies. I do not see
any reason why the Government of
India, and especially the Finance.
Ministers in front of me here¢, refuse
to supply information, which can be
obtained by us provided there is
laborious research. I had expected
that my hon. friend :*hri Khandibhai
De;ai would have at least given the
names of the firms which were grant-
ed loans and whose Directors are
connected one way or other with the
Industrial Finance Corporation.

Shri K. K. Desal: That, of course, 1
can give you.

Dr. Lanka Sundaram: In fact, he bas
twisted the entire argument by saying
that if information is given about
the rejection of loan applications,
damage will be done #% the loan
applicants. That was not the point
under debate. If I am not mistaken,
the whole country is agitated on a
very simple point, viz., whether there
is favouritism, whether there is mono-
poly, whether there is what you call
a group of businessmen utilising the
Ipdustrial Finance Corporation to
feather their own nests. I am here
to freely say, and I ask my hon.
friend the Revenue Minister to con-
tradict me. that at least in the case
of three public companies loans have
been granted by the Industrial Financz
Corporation involving more than Rs.
1168 lakhs with which one of the prin-
cipal functionaries of the Corporation
is highly connected. either as Chair-
maa or Director; or, bis family is
connected with them. I can mention
the names. I speak in good faith and
I have made attempts to get informa-
tion of this character. I am not
given to mentioning names because I
do.not want to damage any particular
company. The point I am making
is this: Is it or is it not a fact that
from the Chairman downwards, the
functionaries of the Corporation have
arranged accommodation and loans to
be given to themselves. to their friends
and to their colleagues in the business
blocs whirh this unfortunate country
finds to exist as a disgrace?

Pandit Algn Ral Shastrl: If that is
so. it is a very bad thing.

Dr. Lanka Sundaram: This House is
entitled to an answer on this important
point. I had cccasion to.........

Shri M. P. Mishra (Monghyr North-
West): When you have referred to
the Comvanies, why do you not give
the names as well?

Dr. Lanka Snondaranr This House 1is
entitled to that information from
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Government. Rupees Twenty-six

lakhs of taxpayers’ money has gone
towards the guarantee of the dividend
so far. It is actually Rs. 26 lakhs and
a little more. If you take another
aspect, Rs. 50 lakhs is going to be put
into a Special Reserve very soon.
Rupees two crores of Share Capital
from the taxpayers’ money and also
from the Reserve Bank has gone into
this particular Industrial Finance
Corporation. The least that can be
said is that this House has got privi-
leges and rights which have got to
be guaranteed, and I make a reference
with great deference to you Mr. Chair-
man, that the ruling of the Deputy-
Speaker given on the first day of the
debate should not have been flouted
with such impunity as my friends
opposite have chosen to do.

Having said this, I will be very brief
as regards the structure of the Corpo-
rat‘on and its implications. I belong
to that school of thought that the
Industrial Finance Corporation both
at the Centre and in the States must
come forward towards {fulfilling a
vital role as regards economic deve-
lopment and reconstruction of this
country. especially in the private
sector. As such, I was attracted to
a statement made by my hon. friend
Mr. M. C. Shah white in%coducing the
Bill in which the {following passage
occurs:

“to supplement capital require-
ments not available from the
money market”,

It is a very important statement,
but I am prepared to say with a sensz2
of responsibility that the debate dur-
ing the past three days, including to-
day, has gone on in such a way as if
this tiny little Industrial Finance
Corporation as it exists today is going
to supply manna from Heaven in order
to meet the needs of the private sector
in industry. Mr. Bansal has, however.
admitted that every year Rs. 100
crores are required by the ovrivate
sector of industry to carry on its acti-
vities. The Planning Commission has
laid down Rs. 1.500 crores as being the
total capitalisation of the private sec-
tor of industry in India today. This
means that the resources at the dis~
posal of the Industrial Finance Cor-
poration, even assuming that tomorrow
we get Rs. 8 crores from the Interna-

-tional Monetary Fund, will not be

equal even to perform two per cent.
of the total activities now. I am
making a reference to this for the
very simple reason. viz., that we have
gone on in this debate with an exag-
gerated-—an unduly exaggerated—im-
nortance of the role of the Industrial
Finance Corporation, although ' am
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4 p.M.

not belittling its exhtence I want it
to expand. In fact, I very s
suppost some of the Clauaes-—Clauaes
11, 12 and 13 of this Bill—to which I
will come in a few minutes. Inter~
vening in the debate, some friends
.on this side suggested that the
Industrial Finance Corporation would
eventually have a hundred crores
of rupeea to dispense amongst the
favourites of the group which is
now at its head. My hon. friend Mr.
Shah said ‘No, no.' I tried to make
an attempt to find out the total
resources today of the Industrial
Finance Corporation. They would
not be even Rs. 40 crores, taking the
entire five year period; they would
not be even Rs. 50 crores, even assum-
ing that the International Monetary
Fund and Bank is giving something
the day after tomorrow.

Now let us examine this Bill struc-
turally, I am glad I have this
opportunity of going about this Bill in
as structural a manner as possible, as
to the manner in which the affairs of
this Corporation have been managed
so far. During the first four years
of the existence of the Corporation,
the number of applications and the
amounts sanctioned are as follows;

No. Amount

Loans not exeeding Ra.
10 lakhs . . 53 Rs. 2:99 crores

Loans exceeding Rs.
10 lakha but wuot

exceeding Rs. 20
lakhs . . -21 Rs. 3:21 crores

Loans exceeding Rq.
20 lakhe but not
exceeding Rs. 30
lakhs - s :

Loans exceeding Rs.
30 1akhs but not

exceeding Ra. 40
lakhe . . g 6 Rs. 1‘95 crores

T.08an; exceeding Ras.
40 lakhs but not
excecding Re. 80
lﬂk‘.‘s ’ . .

7 Re. 186 crores

8 Rs. 393 crores

The point that I am trying to make
now—and it has a very vital relation-
ship to clause 13 of the present
amending Bill—is that this puny little
Industrial Corporation, with less than
Rs. 5 crores to give in a year, is now
sought to be amended in order that
the lendable limit is increased from
Rs. 50 lakhs to Rs. 1 crore. In other
words. lesser and lesser number. of
units In this country wili have the

2 DECEMRFR 1952

" Corporation (Amend- 1480
ment) Bill

opportunity of getting accommoda-
tion: In other words, more and more
favouriteg of the pecple who manage
the Corporation will run away with
the money, and this is most repre-
hensive. I have now here with me
an analysis of the fijjures from the
balance sheet of the Corporation for
the year 1951-52. I do not wish to
weary the House with too many de-
tails, but what we find ig that paper
got Rs. 71 lakhs, textiles about
Rs. 43’75 lakhs, and sugar about Rs. 85
lakhs. I ask, for what purpose
Rs. 05 lakhs was given last year to
the sugar industry? A derelict old
thing it is, and iIn any case sugar is
in surplus now to the extent of about
400,000 tons around us. and we have
no markets abroad. How do they
expect to recoup this amount? I
very seriously suggest, with a sead®of
responsibility and with some know-
ledge of the operations of the commer-
cial world, that this is all done because
there {s a ganging up of certain groups
of businessmen who are exploiting the
substance of this Industrial Finance
Corporation for their own private
ends. I would rather wish that this
country, and especially {hé muus"rial
Finance Corporation. would adopt the
Japanese method of more and more
diversification. I may freely acknow-
ledge here that little by little during
these four and a half years of its exist-
ence. the Industrial Finance Corpora-
tion is having a diversified approach
to industrial deveionment, but it is
neither here nor there, and not even
a drop in the ocean. I am not dis-
puting that, but as I said earlier. let
us look at it structurally. The point
that I am trying to make out is that
little by little, this spirit of monopoly,
this spirit of cornering and mono-
polising the funds of the Corporation
for the benefit of certain individuals
and certain groups of individuals.
should be put an end to, and it is
high time to do so.

I have an analysis which I worked
out on the basis of the data which 1
was able to lay my hands upon.
During the first four years of exist-
ence of the Corporation, one-third of
the total lendable finance wént to big
industries, old industries, and some of
them derelict industries, accounting
for Rs. 3:93 crores out of the Rs. 12'59
crores lent in those four years. On
the other hend, if we adopt the
Japanese method, then there will be
greater opportunitxes for diversifi-
cation of industrial development and
making finance available. even as my
hon. friend Mr. Shah sald, to supple-
ment capital requlremeots not avail-
able in the money marbet, for new
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needy units. My arguments in this
behal? are four in character. Firstly,
the development of medium and small
scale industries is of even more vital
importance than the question of mak-
ing flnance available for certain old
types of big industry. Secondly, the
big industrial units can look after
themselves. I was attracted by a
statement made by Mr. Khandubbhai
Desai abuui ihe fact that coilateral
security was demanded and obtained
{from loanees before these grants were
given. I have got with me an ana-
lysis—I am prepared to place the
paper on the Table of the House, or
give it to Mr. Tyagi, or to Mr. Shah
or to Mr. Nehruu The fact is like
this. One particular company with
a share capital of Rs. 15 lakhs was
given an_ accommodation of Rs. 50
lakhs. Now, in this case, where is
the security? My hon. friend Mr.
Shah said in his speech, that the
money is lent on  block, on capital
assets. (Interruption). I am quot-
ing Mr. Shah himself from his open-
ing speech, it is on record, and it is
now for him to answer the point.
The third point is that the Industrial
Finance Corporation has not got
resources to cater to bigger units,
which certainly can look after them-
selves. Finally, the Planning Com-
mission is there. Questions of
mixed economy were raised by cer-
tain hon. Members on this side. But
it is for the Planning Commission to
find big flnance. You cannot co it
with an Industrial Finance Corpora-
tion at the Centre with a cepital
which is not even, ag I have said
earlier, one per cent. of the total
requitements for thc country as a
whole in the private sector.

Having said all this I would like
to direct the attention of the Hoise
on une ooint which has not been un-
fortunately touched zo0 far in this
debate. That is in regard to the
lending rates of the Industrial Fin-
ance Corporation. It has been said
that 2% per cent. of dividend is
guaranteed by Government. and that
during the first four years of the
existence, the taxpayers' money to the
extent of R 26 lakhs has been uti-
lised towards that guarantee being
fulfilled. I find that in 1951-52 the
earnings of the Corporation have
increased. compared to what they
were in 1950-51. Little by little, the
amount payable from the taxpayers'
money towards the fulfilment of the
guarantee of the dividend s also
going down. All the same, let us
look at the structure of the oroblem.
The Corporation’s lending rate is 5%
per cent, and last year it was raised
to 8 per cent, but with an assurance
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that if there were prompt instalment
payments of interest and capital, that

.extra half per cent. will be waived. I

would like to know from my hon.
friend Mr. Shah when he replies to the
debate, at what rate the Government
is going to get the loans from the
International Monetary Fund. My
information is that it is roughly about
4 per cent., and my hon. friend Mr.
Bansal said that it is about 5 per cent.

Skrl B. Das: 43 per cent.

Drx. Lanka Sundaram: I do not know
the rate, and it is for the Govern-
ment to declare it. The question
is whether this 5§ per cent. lend-
ing rate is at all calculated to
ensure the industrial development
of the country. Is it the proper rate?
Are you really assisting industries to
come forward for accommodation? I
am sure my hon. friend Mr. -Shah will
turn round and say ‘Which Joint
Stock Bank in India, or any scheduled
Bank, is prepared to lend money at
this rate of 53 per cent.?” But my
question is this. Is there a positive
directed policy towards industrial ex-
pansion. towards making cheap money
available to such of the needy units
which cannot raise money in the
money market, even as the hon. Minis-
ter in charge of the Bill said in his
opening speech. I raise this question
in connection with what I have said
earlier. and which I would repeat
again, namely that it is the Japanese
method which we have to adopt in
this country. and not merely as may

" hon. friend Mr. Bansal said. purely

a commercial approach. I consider
that this country will not be able to
go forward unless and until there is
diversification of industry. and a
vositive industrial policy plus a cheap
lending volicy are made available to
the needy units.

I shall be very briet—because I
find that a number of other hon.
friends of mine are anxious to speak
on this Bill—and shall come to the
pivotal clauses of the amending Bill,
namely clauses 11 and 12.

Under Clause 11, borrowing from
the Reserve Bank to avoid sale of
securities repayable within 90 days
of such borrowing, is contemplated.
Pending the fluctuation of Corpora-
tion bonds and debentures, loans can
be raised for 18 months from the
Reserve Bank. the maximum sum that
can be borrowed thus being limited to
Rs. 3 crores. I wish the amount
were double of what has been put
down in the B{ll. because I consider
that without eventually quadrupling
or quintupling the resources of the
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Industrial Finance Corporation, the
:}as:ds expectm: of it will not be ful-
lled. "

Again: I welcome Clause 12, even
though I must say that I was as-
tonished to be told at the highest
possible level that because a loan is
imminent, and a number of reminders
have come, we have to rush through
this at this moment, without even
referring the Bill to the Select Com-
mittee, without even (fulfilling the
need for information being made
available to Members of this House,
to which under the rules and privi-
leges of the House you and 1 are all
entitled. But I was. told that we
have to rush through in a hurry,
because we are in a hurry. All the
same, I do not take a tragic view of
the matter, and as my hon. friend
Bansal said, any accommodation
granted to India under the Interna-
tional Monetary Fund or the Inter-
national Bank need not be looked at
politically, because I feel that we are
very much in the scheme of the
United Nations. considering the ex-
tent to which we ourselves contribute
to it. You will recall that the con-
tribution of India is 460 million dollars
to the International Monetary Fund
and Bank.

We have not so far even got one-
{fourth of the money we are supposed
fo hsave paid into it or we are sup-
posed to have an obligation to pav
into it. The result is that little by
Jittle we are paying more money to
the world community in order to
ass’st in world development.

Ac I have said earlier. I opoose
clauses 13.~-and I hope I will have
another ooportunity of doing so In
detail—raising the lending limit from
50 lakhs to one crore, because the
funds are very meagre and as I have
said, the risks of a monopoly approach
to lendable funds will be greatest.
and I do hope my hon. friends in this
House will give their serious atten-
tion to this possible misuse of this
pnﬁposed provision of the amending
Bill.

Having said this I would like to
end up by making once again an
appeal to you, because the rights and
privileges of this House have been
tampered with by the attitude of the
Government of India. This is almost
a Finance Bill involving a tremendous
amount of money of the taxpayer.
‘Th’s House is entitled to Information.
In fact the ruling of the Deputy-
Sveaker wag there on the first day. I
remember In the last session when

tbe hon. Minister for Information and
Broadcasting refused to give informa-
tion as to some sort of contract plac-
ed by All Indla Radio with somebody
else, the Chair gave the ruling that
the information be placed on the
Table of the House. I hope my col-
leagues, in this case, irrespective of
any party affiliation, wpuld not take
a lighthearted view of the manner in
which this hon. House is being
straddled, simply because the Govern-
ment is trying to protect one or two
individuals bhigb up in this country.
I claim this is a sovereign Parliament.
No one can be protected. The coun-
try is above all and 1 hope my appeal
will not go all in vain.

Mr. Chairmsn: The hon. Minister
wants to intervene and give some
information, which is allowed.

Shri Tyagi: My colleague who is
piloting the Bill will reply to the
debate. 1 do not, therefore, propose
to make many points in the short
statement that I wish to make just
now, Even so, I cannot miss one
criticism. It has been said many
times that the rights and privileges
of this House are being flouted by
the Government. It pains me to be
no{ @9dansse [ ‘XS ‘S]] Jo pasnooe
in all humility that when I face this
House 1 have a feeling that I am
facing the nation as a whole. because
thic House is the representative of
the nation. I am glad to see how
anxious the representatives of the
nation are to safeguard their money,
which is a healthy sign of democracy,
and therefore, Sir, howsoever strong
or pungent be the criticism. [t is al-
ways welcome to me. I feel that the
Parliament must look into as many
details with regard to expenditure as
possible and also with reeard to the
ways and means provided to_indi-
vidualg in the country as the House
is doing. I only want to assure you
in all sincerity and to all my colleagues
in this House that it is beyond me
and beyond the Government to keep
any secret from Parliament as re-
gards monetary transactlnns. Part!-
cularly with regard to this Corpora-
tion. since the Government does not
directly deal with it. the ¥anse fis
justifed in belng oavev-anvinus to
know what is happening at & distance
from them and the Government.
admit budret scrutinies and discus-
slon here in the House in already
cover every detall......

Shri Feroze Gandhi: The details are
missing.

Mr. Chalrman: He {s roming to
them.



1485 Industrial Finance

Shri Tyagl I am sorry. I was not
in that strain in whichmy friend

is questioning me. The details are
‘not mwussing. What I have said is
only thia, that it has been the policy
of the Government—which of course
the House can vote against if it s0
chooses—not to bring private parties
into discussion and that is the only
small secret—of names—that is at-
tempted to be kept back. And that
%00 the Prime Minister has promised,
" as the House is very strong about it,
to reconsider. 1 would be very will-
ing even to postpone consideration of
this but my difficulty is this. Nego-
tiations with the International Bank
conducted by the delegation sent out
to the U.S.A. are practically complete.
and it has been stipulated by the
Bank that in the event of delay in
passing the Bill in which some addi-
tional powers were to be glven as the
House knows, they will "have the
right to change the conditions with
the change in the international money
market. Therefore, my fears are
that if the passage of this Bill is de-
layed, we might perhaps have to pay
a higher rate of interest. It is al-
ready high enough. Otherwise, we
would have gladly gone to the Select
Committee where it would be much
easier for the Government hecause
there we could talk over more

closely......

Dr. Lanka Sundaram: May I inter-
rupt. Sir. Can he not agree to a 48-
hour adjournment? ¥

Shri Tyagi: I can give an unquali-
fied assurance here that whenever
any case in which any hon. Member
feels or smells any favouritism or
corruption, is breught to the notice
of Government, I undertake to go
through the case thoroughly and
investigate it and inform the Member
or the House of the result of it.
About information: barring the names
whatever information the House needs
I am prenared to give here and now.
Names. of course. as the Prime Minis-
ter has zlready said are kept with
the permission of the House, to be
reconsidered .again on the arrival back
of the Finance Minister from U. K,

Then again, when the conduct of
any office-bearer or. a Director of the
Corporation is in question. I do not
think it brooks of any delay. And
since the name of the Chairman of
the Corvoration has been wused and
advances given to his concerns have
been questioned, I think, Sir, I, in all
fairness to him must make a state-
ment with regard to what loans the
firms in which he is interested have
taken. For thia purpose I sent word
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to him and I am'glad that he has given
me his consent to divulge imformation
about all the loans M® has taken.
Therefore, I shall not be violating any
of hig secrets, for he has written to
me on my request that I could do
so, and I, therefore, want to read it.
Sir.
“My dear Tyagifi,

“I am pained to see the unfair
criticism against the Corporation
and also serious charges brought
against myself as Chairman in
the Parliament......... ”

Shri A, C. Guha: I think none has
mentioned the name of the Chairman.

Shri Tyagi: It will come. In the
spirit in which I make that statement,
I hope my friend, Mr. Guha, would
take it that there is nothing to keep
back. The Chairman's name will
come. There are only two members
of the Board. (Interruption). -

Mr. Chairman: Let the House get
the information first and after that,
there will be enough time.

Shri H. N. Mukerjee: Before he -
gives the information, I would like to
ask the Minister how it is that the

Government could not of its own
vojition divulge that and a ukase had
to com: from the Chairman of the
Corporation and the Government
immediately changed its views?

Mr. Chairman: Order, order. Until
the hoh. Minister reads the letter, hon.
Members should not raise any objec-
tion. After that, there is time.

Shri Tyagi: The names were known
to us. - We kept the names and did
not disclose them as a matter of......

Mr. Chairman: May I make a sug-
gestion to the hon. Minister? He
may proceed with the statement.

Shri Tyagi: The Chairni.an continues
to say:—

‘“There are only two members
of the Board of the Industrial
Finance Corporation who happen
to be industrialists, that is, Shri
Biren Mukerjee and myself”—that
is. Shri Sri Ram. “Shri Biren
Mukerjee represents bankers and
1 represent the Reserve Bank
of India. We happen to be
industrialists. Shri Biren Muker-
jee not being on the Executive
Committee Could not influence
sanction of loans or the re-
Jection of the same. The charge
can only be brought against me......
On the Board there are three
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representatives of Government,
including Mr. Kbandubhai Desai,
M. P. and the two othera are
members of the Executive Govern-
ment. There are two representa-
tives of co-operative societies,
two of scheduled banks and two of
insurance companies and I do not
suppose any of the above could
ibe sharged with the industrial-
sts.

He goes on further:

“Two concerns, of which, in
partnership with others my firm
are Managing Agents, have taken
loans from the Corporation and
these two are amongst the very
few indeed who have been paying
back the instalments on date and
have not asked for any extensions
while 13 have defaulted”.

The following loans were granted
to the companies in which Shri Sri
Ram has a personal interest—this is
of course not a part of his letter, but
with his permission, ] am just divulg-
ing it_—being in the Managing Agency:

(1) Bengal Potteries Limited—ap-
vlied for Rs. 20 lakhs and were
sanctioned on 3rd November, 1948,
Rs. 20 lakhs. They have since re-
paid Rs. 6 lakhs and the balance due
to the Corporation is Rs. 14 lakhs.

(2) Jay Engineering Works Limit-
ed—Airst applied for a loan of Rs. 40
lakhs and were sanctioned only
Rs. 20 lakhs. They asked for a loan
again of Rs. 20 lakhs in 1952 and were
granted only 16 lakhs. In the case of
the two loans to Jay Engineering
Works, Ltd., the Finance Minister was
consulted. This was done because
Shri Sri Ram was the Chairman of
the Corporation and there shpuld be
no question of the Chairman getting
loans without proper scrutiny.

This is the statement that I wanted
to make before the House. I imight
also add that in each case when an
application is made, it is sent to the
Ministry of Commerce and Industry
to be scrutinised. Their comments
are received, and then again, before
the »an is sanctioned, the Finance
Minister is informally consulted as
a 1ul~ and our own Secretary is there
In the sanctioning Committee. There
15 no such reason for me to doubt that
there has been anything irregular. Of
course. if the hon. Members have any
information, Y have promised, I shall
make the most honest and __sincere
Investigations info the matter and
inform the House.

Shrl A. C. Guhs: I think. as the
hon. Minister has mentioned, there

ment)

are two rms menticaed in the lettar
in which Lale Sri Ram’s irm is the
Managing Agents. But the allags-
tions maede in this House are more or
less that their subsidiaries or nominees
or some of their relatives have been
provided in those firms.

Shri Tyagi: About that, I would
request the hon. Member to pass on
the information to me and I will make
enquiries.

Mr. Chairman: I will explain the
stage at which we are now discussing
the matter. The hon. Finance Minis-
ter made a request that he wants to
intervene in this debate and make a
statement. The consideration stage
is not yet over and the hon. Members
have further opportunities of discus-
sing. Instead of these interruptions
and asking for further information, 1
will give everybody, 8o long as I am
here, chance to speak so that they
can put forth their views.

Shri A. C. Guha: It is not a ques-
tion of interruptlon, Sir. This letter
does not give any reply to the alle-
gations made in this House nor does
it dispel the suspicion.

Mr. Chairman: Mr. Guha is an old
Member. The hon. Minister has given
whatever information he was pre-
pared to give. It is for the House to
decide whether it is complete or
incomplete, and it is altogether a
different matter. So, I will ask hon.
Member, Mr. Gadgil, to speak.

Shrl Gadgil: I am glad that in the
course of discussion over this Bill
some things have happened which I
consider all to the good. If there
had been no diszussion, if there had
been no suspicion created, probably
things, which have been mentioned
on the last day on which the *debate
took place and today would not have
come out. This represents the gene-
ral wish of the House that whenever
government investment is made, this
Parliament, invested as it is by the
Constitution with  full sovereignty
must have an opportunity to scru-
tinise and to see that the funds given
to even quasi-Goyernment or auto-
nomous bodies are properly spent. It
is the principle of Parliamentary
Government that the Parliament must
have the last word over the financial
commitmente of the Government. And
I am very glad that the assurance
given by my hon. friend, Mr. Tyagi
goes Quite a substantial way. Now,
we are entering more and more. as
Government. in the fleld of production,
We have starbed the Damodar Valley
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Corporation; then there is the Sindri
FPertilizer Company; then e are
the Tools and several othef¥ factories
of government ownership and manage-
.ment which are expected to be in
existence in the near future. (An
Hon, Member: Housing Factory). I
think the House has exercised its
control more than its satisfaction so
far as the Pre-Fabricated Housing
Factory is concerned. Well, I have
had nothing to do with it personally.
The point really is, that inasmuch as
this question is assuming great
importance, namely that of manage-
ment and ownership of industrial
concerns by the Government, I would
rather request the Government to
finalise its views about the manage-
ment and the operation of these con-
cerns of government ownership and
control, so that we might come to
some definite principles so that when-
ever there is any question of exercis-
ing parliamentary responsibility, we
can refer to these accepsed principles.
The Prime Minister was perfectly
correct in stating that this particular
thing is a category by itself. It is
not governed by any ordinary banking
practice or procedure. At the same
time he was also right that we cannot
apply the same principles which we
have applied to the Damodar Valley
Corporation. But all the same, the
broad fact remains, which be was
very good enough . to accept, that
Parliament must exercise its control
I am, therefore, very anxious to know
so far as the working of this Cor-
poration is concerned, what is the
mechanism which the hon. Members
who feel interest in this should have
resort to in bringing the working of
this Corporation before the forum of
this Parliament. It is by mere acci-
dent that the Government thought of
amending this Corporation Act and
all these questions have been raised.
Now, they are perfectly legitimate
questions., A point was made by
my friend, Dr. Krishnaswami, that
from the analysis of advances made,
it appears that regional consideratlons
have not been paid proper attention.
It also appears that certain industries
have been favoured. This Parlia-
ment does not look to the interests of
this region or that region, or this
industry or that industry. It i{s the
business, in fact. the obligation of this
Parliament to see that even-handed
Justice 1s done to every region in this
éountry. :

Now, for examole, I do not think
that our textile fndustry requires any
extenslon beyond what s contem-
plated. We know what i{s happening
In the world. Japan has recovered.
Consquently. Japan is keen to re-
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capture the world market. In this
context, would it be a wise policy o
put more money in the textiie indus-
try or would it be better that we
should invest in some other indus-
tries like heavy machinery manu=-
facture, so that, as far as our re-
sources both material and otherwise
pennit us, we should become fairly
self-sufficient. This is just a consi-
deration which this Industrial Finance:
Corporation may or may not take into
account. It is for that purpose that
a general direction, as may be con-
tained in the Planning Cammission's
Report or as may be Issued from-
time to time by this House must be
observed by this Industrial Finance
Corporation, which, according to me,
is the Central Financial Agency so
far as the private sector 1s conceroed.

Shri Tyagi: I agree.

Shri Gadgit I do not agree with
some of my friends that no advances
have been made to smaller industries.
We must have a sort of decentralisa-
tion in the financial fleld also. Let
this Finance Corporation, as 1t is
sponsored by the Central Government,
look to bigger and key industries, 1
would put it that way. Let the State
Finance Corporations which we con-
templated under the legislation that
we passed a few months ago look
after the middleé sized industries, and
let the co-operatives look after the
cottage or small scale industries. The
whole financial arrangement could be
built up in this way.

Lala Achint Ram (Hissar): Question.
Why could not the Central Govern-
ment itself look after the smaller
industries?

Shri Gadgil: That is very difficult
from the point of view of manage-
ment, and especially when we are
anxious that there should be an
economy in this country in which
there is no concentration of indus~
tries In any particular area and there
should be many small industries set up,
therein. central direction is difficult.
Unless you follow the method I have
suggested, you cannot solve satis-
factorily the problem of unemploy-
ment. Therefore, from the point of
view of management, supervision and
direction, I very honestly and humbly
feel that if these industries are left to
be financed by co.operatives, i1t would
be more in the interests of the coun-
try as a whole than as the hon. Mem-
ber suggests. Of course, the bigger
industries will be left to the State
Industrial Finance Corporations and
the biggest key industries would alone
be left to the Central Industrial Fin-
ance Corpération.
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Shri B. Das: 1 agree with you.

Shrl Gsdgl): In the course of the
discussion, we have seen that the
provisions of this Bill are not attacked
and on the other hand we eould see
a fair measure of unanimity. What
was attacked was the working of this
Corporation. When my hon. friend
the Finance Minister has stated that
if any case is brought to his notice
he will look into it, and when he has
informed us that he accepts the pro-
position of parliamentary responsibi-
lity, I think we should leave the
matter there. As regards the dis-
closure of names, there is no conceal-
ment at all there. All these advances
are made to public joint stock com-
panies registered under the Indian
Companies Act and we can have
copies of their annual statements of
accounts from the Registrar of Joint
Stock Companies. So, there is noth-
ing confidential or secret about it.
What appearsg to be the case is, as 1
understand it, that taking a somewhat
delicate view of the responsibilities of
the Corporation, the hon. Finance
Minister, Shrl C. D. Deshmukb, gave
an answer that diselosure would not
be correet, but since the Prime Minis-
ter has given us an assurance that
the whole matter would be reviewed,
I think a saner attitude could not be
itnagined. What I suggest Js that
working of the Corporation must be
occasionally scrutinised. We are told
that Government earn interest on this,
and they also earn by way of tax. 1
am reminded of a story. A boy failed
in the examination I ask him why,
and he told me. *“But I have got a
good many marks for hand-writing.”
I told him, “My dear fellow, that may
be so, but you have failed in the exa-
mination.” So, people’s saying that
Government are earning something by
way of interest does not contain much
point. The bald pojat remains that
although the working of this Corpora-
tion for the last four years has been
satisfactory—and I accept that pro-
gositlon from my hon. friend Dr. S. P.

ehru-~1 am led into this mistake,
because of what happened at Sanchi
where Dr. S. P. Mookerjee and
Pandit Jawaharlal Nehru were 8o
much torether. So, unconsciously I
have said like this, but do not read
any further meaning into it. Now,
the point is that the Government had
guaranteed and given about Rs. 27
lakhs in the course of the last five
years agd that és all the more reason
why we should exercise a greater and
more vigilant care and control over
thia Corporation. So far as the pro-
vidons of tkis Bill are concerned, I
think most of them are good. We
must take away the lUmit. I would
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Govern| t that the reserve as it is
is not enough. 1 sholud like to bulld
a bigger reserve. If they build a
reserve ¢0f Rs. 30 or 50 lakhs, it would®
redound to their credit. As far as
disclosure of the names of those who
have taken loans is concerned, what %
want to point out is that if their
names are published on the floor of
this House they will benefit and not
lose. Their credit will go up and not
go down. Therefore, it is a matter
for Government to think about. Ia
view of the two assurances given by
Government,—firstly, that the respon-~
sibility of Parliament remains and
secondly, that they will take every
step when an irregularity is pointed
out—I think the House should not
spend any more time on the consi=
deration motion but should immediate-
1y proceed to the clauses.

Shri Saranzdhsr Das (Dhenkanal—
West Cuttack): I have ilistened very
carefully to all the speeches and I do
not wish to take up more time it 1
can help it, because I know that many
other members want to speak abouf
their own regions. 1 shall confine

to my region, viz, Orissa. It
is very nice of the hon. Minister Shr{
Tyagi to have written to the Chairmnan
of the Corporation and got a reply
from him that there are two cases in
which the Chairman is himself inter-
ested and that these two firms have
been given loans. As an hon. Mem-
ber who spoke some time ago said from
this side, what we want to know is
whether the Directors have any re-
lations or friends who are interested
in certain firms and whether these
?rms have asked for and obtained
oans.

Now, Sir, at the very outset I would
say that Orissa is industrially a very
backward region. In 1845 or 1946,
two textile mills were registered.
Since a convention is being observed
here of not mentioning the names,
let us assume these two mills to be
A and B. The company A had a
capital of over Rs. { crore and it had
collected about Rs. 23 lakhs through
public subscription. Then it got the
Orissa Government to take shares
worth Rs. 16 or 17 lakhs and give a
loan of about Rs. 30 or 35 lakhs.
Some time thereafter, 1* aonroached
the Industria] Finance Corporation snd
got a loan of about Rs. 40 or 50 lakhs
—1I think it was a couple of years
afterwards. Now this company, with
Rs. 28 lakhs of its own money, was
able to get from the Orissa Govern-
ment shares worth eo many lakhs and
loans worth Rs. 30 or 35 lakhs
Naturally, tbe Orissa Government
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would have taken the security of its
&assets—whatever those assets were
at that time, but a couple of years
afterwards, the Industrial Finance
Corporation also gave a loan of Rs. 40
or 50 lakhs. So, out of its authorised
capital of Rs. 1 crore and a quarter
this company had only Rs. 23 lakhs
«of its own money and about a crore of
sfupees was Government money,—
Government of India’s and the Gov-
ernment of Orissa’s. After all the
Government of Orissa does not bring
this money out of its revenue. It took
out of the funds that the Central Gov-
enment had granted or loaned for
jndustrial development. So, the whole
money is of the Government of India.

8hri Tyagl: I am sure the Corpo-
ration must have taken the first charge
©ver the assets of the company.

S8hri Sarangadhar Das: I should like
t0 know from you and from business
friends here how it is possible for the
second creditor to take mortgage of
the property. If the first creditor
had already taken mortgage of the
droperty, how is it possible for the
second to take, because the first lien
will be of the Government of Orissa.
Now, there is some argument that the
Industrial Finance Corporation loaned
this money on anticipated production.
J may ask, what happens if the mill
for some reason or other does not
groduce.

S8hri Mohiaddin (Hyderabad City):
On a point of information. The hon.
Member said that the Government of
Orissa had purchased shares. Did
the Orissa Government purchase
shares, or did they give a loan?

8hri Sarangadhar Das: They did
-“both. They purchased shares worth
Rs. 15 lakhs and advanced loans to
sbhe tune of Rs. 35 lakhs.

I was speaking of miil. The Gov-
<rnment of Orissa carried on pro-
Paganda at the time that it was a
mill of the Oriyas and the Oriya
people would get coarse cloth very
.easily. I am sorry the hon. Minister
of Commerce is not in his seat, hut
e should be aware that quite a good
quantity of coarse cloth is
In Orissa and under control, Bombay
and Ahmedabad were not supplying
us the coarse cloth required by us.
‘We were told that this Mill would
supply all the coarse cloth required
9y Orissa and then whatever surplus
Temains would 80 outside the State.
But when the Mill started production
samewbere about 1950 there was no
cloth available in the Cuttack market.
The cloth was going all over Calcuttn
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and Singapore—fine - and superfime
cloth. So, Orissa after paying af®
this money and the Government G
India's money, did not get the cloth.

Then some of our friends had tabs
ed about monopoly capital.

Dr. S. P. Mookerjee: What about B
You talked so much about A.

Shri Sarangadhar Das: B, I do net
know whether it had applied to the.
Industrial Finance Corporation for ®»
loan or not. [ presume it had. Any-
way it did not get it and it has not
yet gone into production. I do bot
know what its condition is now.
Consequently A became a monopolis®
and wanted to distribute its produ
as it pleased and not supply the needs
of Orissa.

Then mill A started a distributar
firm, composed of the political pro-
teges of, well—I do not know how $o
express it—of that ring or Oblie
&nz I mentioned the other day.

e of the ex-Ministers is a salarie®
employee in that distributors’ firm.'
One ex-Speaker is also a salaried
employee of that firm. One ex-Mem-
ber of this House—of the Provisional
Parliament—is also there.

Now I come to why it is that A 1s
too much favoured. The Maaaging
Director of Mill A is a very near re-
lation by marriage of the Chairmam
of the Finance Corporation. Now 8.
is for this reason that we want &
complete disclosure of the names of
firms that applied for loans, and got
them or did not get them. If we bad
that information of these two com-
panies, we could see which was the
more deserving one an: chould have
got the loan. Without the full
mation at our aisposal it is impossible
to say.

Shri Tyagi: My friend has more -
information than I have.

Shri Sarangadhar Das: Yes, Sir. I
have information. So have many
others in this House. Because you
do not disclose names of firms that
apply for loans and get loans or @0
not get loans, so that we are able to
discuss everything freely and cum~
pletely, I am pointing out that fs
this case there has been nepotiso;
there is an attempt on the part of
people who manage this Corporation,
who direct this Corporation, to create
new vested interests. Peopie whe hsd
nothing, or who were industcial
managers somewhere in a factory have
been turned into persons worth many
lakhs of rupees. And incifentally 3
would also say tbat this monopoly~
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{Shri Sarangadbar Das]

extenxis not only to that relation of
‘She Chairman. but alao to our old
friend who had taken permits from
the Central Government. that I spoke
of the other day. He is the man who
is favoured by the Government of
Orissg from the beginning and the
Caongress Government and the Orlssa
Goverament have helped him by
investing money in all sorts of enter-
prises. For instance, Rs. 6 lakhs
were given for research on a scheme
of synthetic petrol from Talcher coal,
fom the soft coal produced there,
about which I bad asked a question
sagme time ago and never got a satis-
€actory reply. Then there 1{s the
refrigerators in which the Orissa
Government have invested money.
Also recently they have given a bank
guarantee-~I do not know what it is
ealled,—a @uarantee to a bank for a
logn of Rs. 10 lakhs. I presume the
Orissa Government is not flushed
with money as it was two or three
years ago and consequently some
bank wants to advance money and the
, a Government stood security.
™ the Hiwakud Dam project this
gentleman is a contractor, calling him-
sef a Construction Company, and has
& contract for earth work for a crore
and a half for building a huge dyke.
About this I have asked for informa-
tion from Government. I have not
g‘t’it yet. Anyway the matter is

that we are creating new mono-
polies not to speak of the previous
Bouses of so and so (three or four
ooncerns). New people are coming in
and yet in the Five Year Plan it is
delng advertised that the intention of
the Plan is to bring down the dis-
parity between high incomes and
Yow incomes. This is the way Gov-
ermment is implementing all the pious
wishes mentioned in the Five Year
Plan, or any other. I wish the Gov-
eruoment benches, particnlarly the
Pinance Minister and his Deputy, to
bear this in mind that this way of
avoiding questions will not do any
more. You can get the Prime Minis-
ter to come here and smother all
discussion by saying that some pro-
mise has been made to the loanees
that their names will not be divuilged.
But how is it possible for us to dis-
cuss it with reason and find out if
®ven the Ministers themselves had
not been guilty of wasting money?
How can we do that unless we have
all the facts before us?

Then I cannot say about other
gefions or other flrms who have taken
money from the Corporation. But ¥
also wish to imprese this on Govern-
ment that inagmuch as you are Ananc-
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ing these new companies, or old.
companies, to the extent of twenty or
fitty lakhs or one crore of rupees, in.
various ways, why is it that you do-
not natio these industriea 8o~
that the tax-payer will get something
out of it and the cloth and yarn will
be available in Cuttack and all over
the districts of Orissa instead of im
Calcutta and Singapore. This is a
proposition which the Government
always avoids and says: we do not
have money enough for nationalisa-
tion. But here, in these middle~
sized concerns that are newly started
without any proper capital to function,
you invest nearly a crore of rupees,
probably without full security—that,
I am not so sure of. You might as
well take over the company and-
manage it. This is my plea for na-
tionalisation of concerns where you
invest a large proportion of the
capital required. If it is a matter of
a loan of Rs. 10 lakhs to a company
that has one crore or Rs. 50 lakhs
of assets, I would say that it is help-
to the company to tide over any diffi=
culties which they may have. But to-
go and finance a company completely
with capital and leave it in the hands
of the private sector, to allow one
man or two men to become Lakh-
pathis, (Shri S. S. More: Crorepathisy
yes, some day they will be (An hom.
Member: They already are) and o
this way to monopolise the produc-
tion and distribute it according to
the whims and caprices of the mem-
bers of that firm of distributors, Is
certainly a most reprehensible thing.
which any Government, whether here
in control of the Finance Corporation,.
or in the State, should be ashamed of.

At the same time I am quite cons-
cious of the fact that the Finance
Corporation should help and finance
lines of production which do not exist
in this country, and not go in for
sugar, for instance! I know, sugas
was my subject; I was conce
with sugar till the fiftieth year of
my life. Now, one day we are told
that there is somewhere about 400,000
tons of surplus sugar that cannot be
sold. Because, the price of Indian
sugar is so high that it cannot #o into
the world market. Under such con-
ditions what led the Finance Cor-
porstion to give a loan of Rs. 90
lakhs or somewhere near a crore of
rupees to one or more sugar com-
panies or whatever they might be? -

There is another aspect. This whole
sugar industry is in the wrong place.
It should be moved down south. But
instead of doing that, you say that it
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will need crores. of rupees $o dis-
misdiie dle idciulles 10 il flddsed
and 10 iaxKe tluce:  Over ana fce-elece
N doutn inhuia. Unaer these conci-
flons you are agaln iiavesung a crore
®1 rupees in Noivn jndia-—i presume
wat 1t ig 1n ol  inaia; 1 it s 10
d>outh india 1 wil ULe nappy. But
anyway, tnils otner aspect rema.ns,
namely, wnen tnere is such a glut 1n
tne production ot sugar what was the
necessity ot giving s loan? And .
snowld iike to know trom tne Minisie.
wnen he rephes, wiuetner this loan
has been given to modernize some of
tne sugar iactories or 10 put up new
ones. That would he something at
least to our credit side.

Now like one of my friends on the
other side, namely, A4ir. Kuaandubhai
Desai, 1 want to mention one thing.
My triend Mr. Tridib Kumar Chau-
dnuri had made a very excellent ana-
lysis of this amending Bill; with almost
ail of 1t { agree; but wnen he talked
about “Anglo-American imperialism”
with reterence to the loan irom the
International Bank, 1 could not
swaliow it. (r. 8. P. Dbookerjee:
kven with sugari!) it seems to be in
vogue for some of our friends in season
and out of season to talk about Anglo-
American imper.alism. 1 do not see
any imperiaihsm in it. Imperialism it
was of the British, or of the French,
or of the Dutch as they had. (An hon.
Member: ‘Lthey are all here). But
if they are all here, you are responsible
ior keeping them here. (Dr. S. P.
Moekerjee: The Chairman?) 'The Gov-
crnoment. We do not want foreigners
1o man the industries. But when
you talk of imperialism I will ssy
this. I do not want this to go un-
challenged, and that is why I am
mentioning it.

Mr. Chairman: Is the hon. Member
likely to take some more time?

Shri Garangadbar Das: Yes, Sir.

Mr. Chairman: The subject-matter
under discussion is certainly véry im-
portant. There Is no doubt about it.
But then I find that there is not so
much opposition to the principle as to
the fact that some disclosures which
some people wanted with respect to
the names, have not been made.
am not at all taking one view or the
other, nor can I do so. But what I
say Is this. We have been discussing
this measure from the 25th November.
The discussion started on the 25th
at 2-45 pMm.

5 PM.

on that day at 2.45
about two hours

It was started
PM. We spent
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minutea and there
were seven speakers. OUn  the next
aay, L think, wr. S. P, Moogerjoee
sitarted nis speecil. 1 think anoiner
memper aisv spoke—Mr. Gulupaaga-
swamy and we spent aoout an nour
ana a tew minukes more on that aay.
10aay, practicaily ine whoie day, we
nave oeen cuiscussing this matier and
1n the evenuug tne non. Munusier gave
some i1ntormauon whicn he tnougut it
was possible to give to the irouse, |
wouid LKe 10 asceriain the views ot
the House. [t 18 not deswrabie that
we go on discussing the same thing
for aays togetner. It is much hetter
tnat under suie 257 we fix a ume when
this debate must come to an end.

and fifteen

An Hon, Member: One day more.

Mr. Chairman: I want to ascertain
the sense of the House.

" An Hon. Member: There should be
no closure.

Mr. Chairmanm: First of ull 1 would
make it clear that J do not myself like
the idea of a closure. In view of the
fact that the discyssions have taken
place tor such a long time—nearly 14
or 15 Members have spoken—we should
#ix sometime tomorrow when the de-
bate should come to an end. I should
like to ascertain the wishes of the
House.

Pandit Aige Rsi Shastxl (Azemgarh
Distt. Esst cum Bsllia Distt.—West):
Tomorrow at 5 p.M.

An Hon. Member: The
tomorrow may be necessary.

Shrit H. N. Mukerjee: My Party’s
point of view has not been represent-
ed. Therefore we must have the whole
of tomorrow.

Mr. Chairmsan: Is it really the in-
tention of the House that it should
go on tomorrow?

Several Hon. Members: Yes, Yes.

Mr. Chairman: I have to make it
clear that under Rule 257 I have fixed
5 p.M. tomorrow as the time for termi-
nation of speeches on this Motion.

Shri Tyagi: May 1 take it, Sir, that
all readings or considerations will be
open for tomorrow?

Dr. S. P. Mookerfee: On the motion.

Mr. Chairman: I expected the hon.
Minister also to express his view when
;{ wanted to ascertain the sense of the

ouse.

Shri Tysgil: I want to make one sub-
mission. 1 do not feel inconvenleat
on account of the discussions, I have

whole of
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said I welcome them. They will give
me more powers to exercise a better
control. These discussions I must
ssy have been quite heipful to me.
But my difliculty is that the Delega-
uon in U.S.A. is waiting for the final
word from India and I am afraid it
will cause us monetary loss and there-
fore to avoid that, I pray that you
muy finish tomorrow all the readings.

Seversl Hon. Members: Al the
readingsl

Mr. Chalrman: Under the rule when-
ever a debate on any motion in con-
nection with a Bill btecomes unduly
protracted, we can flx a time lmit
only with respect to the motion before
the House and I wanted to ascestain
the wishes of the House and the
House at that etage agreed that it
should end at 5 pM. There was no
opposition.

An Hon. Member: Why not 1 P.M.
tonmnrrow?

Several Hot. Members: 1 r.M.

Mr. Chatrman: I have already made
it clear that under rule 257 what I can
decide is that this Motion shall con~
clude about the Bill, of course.

Several Hon, Members: 1 rP.M,
Sbri Tyagi: 1 .M.

Dr. S. P. Mookerjee: May I make
one suggestion, Sir. You asked the
House what it wanted. You stopped
for a few seconds and you then an-
nounced that tomorrow at 5 .M. the
discussion on the motion would come
to an end. There should be no
attempt now to reopen it. You have
given your ruling.

RO L N D S b

1600 '
of Swates

Shri Gadgil: We might dispense with
the question hour tomorrow and end
this discussion, I mean by 12-45 or 1.

Several Hon. Members: Yes.

- Shri Tyagl: There are
posals.

Mr. Chafrman: I am sorry that some
Members, particularly the hon. Finance
Minister has probably misunderstood
me. As a matter of fact, under the
Rule, my power is only confilned to the
motion in question. I think, there-
'fore, a few hourg more on the day
after tomorrow will not matter much.
I made that motion in that sgpirit and I
think we should rather agree.

MESSAGE FROM COUNCIL OF
STATES

Secretary: Sir, 1 have to report the
following message received from the
Secretary of the Council of States:

“In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business in the
Council of States, I am directed
to return herewith the Bill to
provide for the levy and collec-
tion for a temporary period of an
additional duty of exclse on sugar,
which was passed by the House
of the People at its sitting held on

two pro-

the 20th November, 1952, and
transmitted to the Council of
States for its recommendations

and to state that the Council bhas
no recommendations to make fo
the House of the People in regard
to the said Bill’

The House then adjourned till a
Quarter to Eleven of the Clock on
Wednesday, the 3rd December, 1953.





